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. GOVERNMENT OF INDIA,
" LEGISLATIVE DEPARTMENT.. =

. i .

énocﬁﬁmﬁas OF THE COUNCIL OF THE GOVERNOR GENERAL OF INDIA
*ABSEMBLED 7OR THE PURPOSE OF MAKING LAWS AND REGULATIONS -

. UNDER THE PROVISIONS OF THE INDIAN COUNCILS ACTS. 1861 T'O 1909
DR (24 & 25 Viet,, o. 67, 55 & 56 cht., o. 1&. AND 9 Edw. VIL o. 4).

.

".l“he Counml met at_the Councﬂ Ohamber at Vlcernc'a,l Lodge, Simla, on
- o Tucsday, the 8Lh September, 1914: :

.

. cl PB.ESEN’I" SR '4

HIS Excel]ency BARO\T HARDINGE oF PI:NSHUBST P. c., G. c. B &.C.M.G., G.C.Y. 0-. __; -
- .GiML.S.L, * G.M.LE," Viceroy and Governor General, preszdmg,
25 and 43 Members, of Whom 36 were Addltxonal Members.. N

‘~r

-)-4'.- ,-~‘_

OATH OF OFFIGE. R

‘ 5 'Ihe fol]owmg Add1tmna1 Members to make the. prescnbed oath or, aﬁil me- .'
. atmn of alleglance to the Crown :—

'I‘he Hon’ble Mr. Lou1s dames Kershaw, C I E

T -; S1r Henry Pa,rsa.ll Burt, K C I E., V D.
. . Mr.James Walker, C.L3. -
T ey s ‘Mr. Ruthven Grey l\ionteath
” ,, 'VIr. Ma.neck_]ee Byra,mjee Da.dabhoy, 0’ I. E

. “ v e .
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’HIS EXCELL NCY TH]’.‘. VICERGY'S SPEECH ‘A”

T THE OPENING OF THE LEGISLATIVE COUNCIL

SESSICN IN THX NEW COUNCIL CHADIBER
"AT SIMLA.

_ Hls Excnuency the Presuient B gladly and warmly welcome
‘Hon’ble Members of my Legislative Council to the new Couneil Chamber, and
- trnst that they will . find it mucl moro comfortable and convenient than fbe
ananc-ements hltherto made for meetmvs of . Counuxl .1n Simla.
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2 VICEROY'S BPEECH AT THE OPENING OF THE SESSION.
[Zhe President.] ) [STH BEPTEMBER, 1914]

“ Smce we met last in Delhi -we* have to deplore the. loss of one of our
_ Members in the death of Rai Bahadurthe Hon’ble Mr.. Sri “Ram. - A member
" of a well-known family, Mr. 8ri Ram as a public'servant rendered great services
to his country and the Goverhment of India. - Affér: bexrig for, some time a
Member of the Legislative Oounocil of the - United- Provmoe§, he was twice a
Member of this, Councll and- reoexved in> 1906 t.hait “O.I.Bx:asa” mark of
appreciation by Government of his services. . His activities éxtended to various
educational, charitable- and religious works, and his“loss™will be as dceply
regretted by his province as it is by this Council. Iam sure that I may be
per rmitted to say that this Council- .sympathises deeply with his family in their
sad bereavement.

« Before we pass‘to the ordinary‘ busifiess of -Couroil, I will ask Hon'blo
Members to stand up while I read to Council a gracious message addressed to
the Princes and Peoples of Indgt by His Majesty the ng—Emperor

e Dnnng “the past few weeks the peoples of my whole Empx:%;t home ‘and overseas. bavo :
moved with one mind and purpose to confront and overthrow "an nnpa.mlleled ssnuh. upon the

continuity, civilisation and peaoce o7 mankind, .

‘The calamitous conflict is not of my seeking My voice hn bean cast throughout
on the sideof paace. My Ministers earnestly strove: to allay the causes of strifc and to appease
differences with which my Empire was not concerned.” Had I stood aside. when, in defiance
of pledges to which my-Kingdom was a party, the ssil of Belgium was violated dad her citivs
1aid desolate, when the very life of the, French nation was threatened with extinction, I should
have sacrificed my honour and given to destruction the libertics of my Emptre and of wankind.
1 rejoice that every part of the Empire is with me in this decision. - :

¢ Paramonnt . regard for truty futh aod pledged word of Rulcrl and peoplu is the oommon
heritage of. EnOIn.nd and Indna. A e - ’t" . L s aia =

. \..>— N ‘-."’ L LA P ‘d‘ S
‘5‘ o

N Amangst the Jnany. mcxdenta ﬂnﬁ have marked the " ‘unanimous nprux o! the pnpnh s
tions of my";Emplre in defence of-its unity and integrity; potbing "has® >mQved. ime more” thu n._

" the passionate devotion to my Throne expressed both by my . Indian 5 subj Jectn ‘and” by Feuda-
. .tory Princes, and Ruling Chiefs of "Indis and their prodigal ‘offers .of their’ lives andvv'
" . their resources in the cause of the realm.:: Their one-voicéd demand to Lo “foremast -in . confliot *

* Brperor to énsure’ peace, and the patient, genuine and

has touched my heart and bas-inspiréd to bighest issues the love and devotion which, as- I weil
know, have ever linked my Indian subjects and mysel’. I recall.to miad Indix’s gTacious
message {o the British nation of good-will'and fellowshvp which greeted my retarn in February
1912, after the solemn ceremony of my Coronation Durbar at - Delhi, and I find in this Lour of
trial a full harvest and a noble falfilment of the assurr.nco given by you that the destinics of.
Great Bntla.n end India are mdusolubly lxnkea ’ ) A

“Y think that I am voicing the - views of my Council and of the whole

of India “when I say:tlhiat .we are:profoundly grateful to His M: ajesty for his®

cious and stirring message, and that we can only assure His B! jesty of our
unflinching loyalty and “devotion:i n: -this time of crisis and emergency. ‘

“ I propose now-to add a few words explaining in greater detail the situa-
) 'tlon dwcnbed by His Majesty in the'first few sentcnces of lus message.

- «Ttig'now. -five weeks, ago. ‘thatithe British ‘Bmpire was plu ved into war
 with the two great military nations, Germanv and Austria.  As has been said
by His Majesty the war was none of our see:"ing, but it | has been thrust on us’
in what one ‘can’ouly describe’as:a wicked and “Warton ‘i - Althongh“we

- all-deeply. deplored the horrible assassination .at. Sera]evo ofnﬁ Austmn heir-to
the throne and his consort, we cannot but ferl rogret that this was made the
pretext for ‘a conflict in ‘which it was -well known that there was every' pro-
bability that most of the great Powers of Europe would be-involved. -It- was
- not however until Germany, = with a callous disregard for .international
. obligations to-which she  herself - was a‘party, refused to respdet ‘the -neutrality
of Belgium guarantesd in the Treaties of 1881 and' 1889 by Austria, ‘Russia,
: @reat. /Britain: and Prussia, t.hnt the intervention ‘of ‘Great 'Britain -became’
. - inevitable. It ishardly neceﬁary for me to describe steps’taken by the King.-
I;:ole-hem'tcxl “offorts of
that great statesman, Sir Ddward Grey, to induce Germany to take a reasonahle
attitude, nor need I relato in detail what Mr. Asquith has descnbod as the
infamous proposals of Germany to buy our neuatrality while giving her a free
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hand to destroy tbe independence of Belgium and the integrity of France. and
her possessions.  All these details Lave been given by 8ir E. Grey aud Mr.
Asquith in the House of Commons on the 8rd and 4th August.

¢ It suffices for me to say. here that Great Britain having with other great
Powers guaranteed’ the neutrality of Belgium, the vital interests of England
being concerned in the independence and integrity, of that State, it was her
duty to keep her word and to maintuin that neutrality with all the forces and
resources at her disposal. "It was in accordance with this stern sense -of duty
and with the conviction that her cause was just and righteous that Great
Britain, in her accus:omed roéle of protector of the smaller independent States,
took up the sword to maintain the independence and integrity of Belgium and
declared war on Germany. Ve have only to refer to the words of the German
Chancellor in the Reichstag when he admitted - that Germany had done a-
grievous wrong to Belgium to find more than ample justification for the action
of our statesmen. The excuse then ‘given that Irance meditated an attack on
Germany through Belgium is one that can deceive no one, for it is notorious
that France, who desires peace as much as we do, had already promised to
respect the neutrality of Belgium. No Government and no people in Europe
had less desire for war than the French, but their engagements by treaty
and of honour compelled them to recoznise their obligation to Russia. It is
. common knowledge that Germany for the last ten or fifteen years has been
carefully planning and preparing for a campaign of aggression and self aggran.
disrment, and in spite of all the denials of the German Government of any
hostile intentions those, who, like myself, have been engaged in watching over
the foreign interests of Great Britain during the past few years, correctly
gauged the intentions of Germany to force war upon England, France and Russia
assonn as she was ready forit and at the most favourable moment. We are now
face to face with a possibly long and exhausting war, which, however just and
righteous on-our side, must be a terrible ordeal through which we should pass
with firm confidence in the justice of our cause, and with strong determination
1o spare ng effort to bring it to a successful conclusion. YWhen this result- has
bheen achieved, as I have no doubtit will, let us not. boast, but thank Him
‘who has given us the victory. War is a terrible and horrible thing, but there is
a worse thing than war, and that is pational dishonour and failure of a nation
“to keep its engagements. This we have been happily spared by the firm and
straightforward attitude of our statesmen in ITngland. In this great crisis it
has been a source of profound satisfaction to me that theattitude of the. British
Government has been so thoroughly appreciated in India and has met with
such warm support. I have no hesitation in saying that the valuable offers of
military assistance that I have received from the Ruling Chiefs of India and
‘the countless offers of personal service and of material help made to me by
both rich and poor in the provinces of British India have touched me deeply,
and bave given me one more proof, which I never needed, of what T have long
known, and never for an instant doubted, namely, the deep loyalty and attach-
ment of the Indian people to the King-Emperor and the Throne, and their readi-
ness to make any sacrifice on their part to further and strengthen the interests of-
the Empiré;‘_ - The fact that the Government of India are in & position to helg
the mother. c'oﬁntry by the despatch of such a large proportion of our armec
forcés is a supreme mark of my absolute confidence in the fidelity of our troops
aud in' the loyalty of the Indian people. I trust that this may be fully recog-
nised in England aund abroad. :
~« That, owing to the war, sacrifices will have to be made is inevitable, and
that suffering will be entailed is unhappily certain, but I am confident that
the people of India,stanc ng shoulder to shoulder, will shrink.from‘ no sacrifice,
and will loyally co-operate with Government in maintaining internal order and
in doing.all in their power to secuie the triumph of the arms of our King-
Emperor., The countless meetings to express loyalty held throughout India and
the warm response of the people to my appeal for funds for the relief of distregs
‘in India during the war have filled me with satisfaction, and haye confirmed
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my first impression that in this war the Government would be supported by the
determination, courage and endurance of the whole country, .

“ It was moreover with confidence and pride that I was able to offer to His
Majesty the finest and largest military force of British and Indian troops for
service in Europe that has ever left the shores of India. 1 am . confident. that
the bonour of this land and of the British Empire may be safely entrusted.to
our brave soldicrs, aad that they will acquit themselves nobly aud ever maintain
their high-traditions of military :chivalry and courage. - 'I'o ths peopls of “India
I would say at this time—* Let ‘us display. to the world 0 .attitude of unity,
of self-sacrifice and of unswerving confidonce under all circunistances in ‘the
justice of our cause and in the assurance that God will defend the right.’

. “1 would now like to say a few words upon’ another question which' has
seriously occupied the attention of -the Government of India during the past
12 months—a subject to “which .we attach the very highest "importance. . I
allude to the question of migration from one part of our Empiré to another.

-« Before dealing with this question I would liketo remind you that, in a
speech which 1 addressed to'you in Council on the 2ith March last, I informed
you of an announcement made inthe Union House of Assembly at Cape Town
that the Government. of the Union would introduce in the following session
legislation based on the report of the Commission which had beea sitting to
inquire into the grievances of Indians in South Africa. As all of you are aware,
the proposed Indian Relief Bill has since hecome lay, and I think that we may
regard the passing of the Bill by -both Houses of the Union.Parliament with-
grateful satisfaction. If the new, law. docs not satisfy every Indian aspiration,
1t certainly removes the principal grievances from which Indians had for many
years “heen suffering. ~‘T'he:solution- of this very dilficult problem is.a matter
‘upon ‘which we may - legitimately: congratulate the: Government -of : Geueral
Botha, and I would like to say;injparticular-that the bold and generous states-
manship which .inspired’General . Smuts and the skill with- ‘which ba:pilgted the
- Bill through the South ‘African:Legislature have'earned our warm admiration.’
77« T will now revert to the-'géneral question which is' one of far-reaching.
.importance, : It. cannot ‘'be.-dealt with satisfactorily from merely a local stand-

point. It is a question for which, in my opinion, a practical. solution may ° be
found ; but it is essential that gsuch a solution should be based on a reasonable
apprahension of the requirements of other parts of the Empire. - At the outset
of the discussion of the problem which has arisen,” we are faced with this
diffculty.- -It is being commonly asserted—whether on historical, legal or
constitutional ground-—that the full rights of citizenship™ of the British Empire
include the right to settle inany part of that Bmpire, irrespective of the existence
of 10;321 legislation barring or limiting access to the Dominion to which acoess is
sought, * o :

" ¢ But it must nct be forgotten that to such a doctrine a political impediment

exists of an almost insuperable character. Our Empire is largely . composed of .
‘self-governing uni’s - The Dominions have been given their ‘own" legislatures
by the Imperial Government in order that they may regulate the management
~ of their internal affairs as may seem best to them. "1t is beyond question that
- the control of immigration.-is:primarily an internal question,.ior each self-
.governing unit must know best from what materials it desires to "provide its

future citizens. Thus, indeed, it must clearly be seen that the right of freo
movement within the Empire is conditional on the exercise by the local Legis-
latares of their wndcubted powcrs, just as it is restricted even more rigorously

- by the physical characteristics of certain parts of the Empire. The principle of *
‘free migration b« “ween all parts of the' Empire may have attractions and ‘man
- advantages ; it is indeed the principle for which the Government of India‘bave.
;long aud consistently contended.” : But I have shown that to reduce this “prin-

ciple to practice would involve the most serious difficulties, and the course of

" evenots has made it more and more clear that theroe is no hopn of its_ adoption.

- On the other Liand, when we review the whole situation and .the polioy- that
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wo have consistently followed for many years past, T fear that the obvious
conclusion at which we must arrive is that the result of this attitude has been
to force the Colonies to undertake more and more drastic legislation, and thus to
produce the present situation in Canada which has brought the problem to an
acule stage. This being s0, it seems to me that the time has come when we
must change onr course and we have to consider whether, if we caanot get all
we wanted, some alternative is not feasible to rolieve at least the present situ-
ation which alrendy is unsatisfactory from the point of riéw both of Indian and
Coloniul interests, and may in tho future lead to serious trouble. I think
that such an alternative can be found, and I shall indicate presently what
it is. .
“ I desire first to try to correct any misapprehension that may exist in this
country regarding the attitude of the Governwments of the Dominions towards
Indians as a whole, and toivards the position of the Government of India, in
this difficult matter. It is often stated that the Colonial Governments, in
formulating their measares for exclusion, are actuated by feelings of animosity
towards Indians, and that they would not apply to residents of the United
Kingdom any of the restrictions they frecly impose on residents of this country.
I do not think that such a statement is quite fair. To be impartial it must
be admitted that the Colonies naturally place alove all other considerations
the interests of their own country, as they understand them, just as we
in India should put the good of India in the front of our motives for legisla-
tion. But time after time the Colonial Governments have given evidence;
whether during the discussions in their Legislative Assemblies or in their
attempls to negotiate with the Government of India, that they are by no
means unmindful of the possible effects of their action on the Government and
people in this country ; and I think I may say with justice that they are
quite willing to consider India’s requirements once they are -satisfied that the
interests of their own country have becn adequately secured.

* Then, as to the right of residents of the United Kingdom to enter the
Colonies without restriction, I can assure you that the Colonial Governments,
both in theory and in practice, maintain their full right to reject such
immigrants, and use this right without restriction as tliey may think their
local conditions require. So much is this the case that the freedomm with
which Canada excludes labourers of inferior. physique while encouraging by
every possible means the emigration of the fit has been described as cons!i-
tuting a serious drain on the United Kingdom. I would also remind this
Council how, some years ago, three English hatters were turned back from
Australia on the ground that the local labour market for hatters was over-
stocked. At the present moment an Ordinance is in force in Canada which
f:rbids any labourer, whether from the United Kingdom or elsewhere, landing
in that country. Recently the Government of South Africa actually removed
by force from their territories certain English labourers whose presence was
felt to be undesirable, :

: ““ In the face of such incidents, itis out of place to assert that the policy
of exclusion is directed against Indians alone, and that there is therefore an
Indian grievance against the Colonies. I should like to add that I have seen
a statement recently made by the Hon’ble Mr. Roche, Canadian Minister of
the Interior, which I believo to be substantially correct, to the effect that,
during the past ten years previous to the arrival at Vancouver of the Komagata
Maru, 917 Enpglish pcople had been rejected at Canadian ocean ports as
compared with 376 Indians. _

“I will now touch lightly on the incident of the Ko. agata Marws. The
despatch of this vessel irom Shanghai to Vancouver with 400 Indians on board
was carried out without the cognisance or approval of the Government of
India. The object of the promoters of the expedition was undoubtedly to’
challenge directly tho legality of the Canadian immigration “laws on the lines
that the would-be immigrants were British subjects, and had therefore the
right to enter Canada. Such a proceeding was in direot contravention of

17¢LD
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the existing emhargo placed on all labourers of cvely nationality arriving in
British Columbia, and in violation of the condition that the immigrants should
arrive by continuous voyage from their place of origin. 1t is unfortunato and
to be regretted that such restrictions should exist ; but when they do exist,
they cannot be ignored without causing suffering and distress. We must all
regret the discomfort suffered by the 400 Indinns on board the Komagata
‘Maru for which the organisers of the expedition were, in my opinion,
culpably responsible. They must bave known psrfectly well that entry
would be refused, and the sending of the ship could only be regarded
as most unwise. The promoters should have remembered that they who fail
to consider the rights of the Colonies can in return claim little consideration
for their own. - The Canadinn Immigration Act gives the. Government of
" Canada very wide powers, and anybody with any knowledge of its contents
would realise how futile it would be to contest them. The case was taken as
a test case before the Canadian Law Courts and was lost as was inevitable, the
.result being that, with very few exceptions, all those on board the Komagata
Blaru were deported. There were unfortunately some breaches of the peace
committed by some of the Indian passengers on board, but in the end the
left peacefully. In this connéction I would like to mention the fact that the
Canadian Government very generously gave £S00 worth of supplies to the
Tndians on board for the return journey. This point should not be forgotten.
I may add that the developments of this incident were watched by the Govern-
ment of India with the closest attention; but as the question at issue was of a
purely legal character, there was no cause for intervention. When however
-thers was an apparent likelihood of the compulsion of the Indian passengers
by armed force, I addressed a communication to the Secretary of State depre-
cating the use of force on our fellow countrymen, and ss you are aware, no
force was used. Within the.last few days 1 have learnt that these unfortunate
people have been left stranded in Japan. I have therefore requested His
Majesty’s Consul-General at Kobe to repatriate them to India, and at the
expense of Government in the.case of those without means. :

‘“ Having now cleared the ground of possible misunderstandings, I will
tevert to the alternative policy to which I referred a few minutes ago asa
possible solution. I think 1 have shown clearly that we have drifted into o
position of isolation, and it is evildeot that, if we are to secure for our Indian
fellow-subjects any of the advantages that are now denicd, we must substitute
for this a policy of co-operation. T'his ean, in my opinion, bo achieved only b
negotiation with the Colonies on a basis of complete reciprocity. Taking
Canada for instance, we know that a certain number of Japanese are admitted
annually on a passport system. Surely India may claim at least most-favoured-
-nation treatment in any pegotiations that are opened, and secure equilly
favourable terms for Indians. It should not be difficult to limit by agrcement
the number of passports to be issued which, while providing very fully for
temporary resilence, as in tho case of students, tourists and the 'like, would
at the same time strictly limit the right to settle permanently in the
country. : Those-attempting .to secure admission without such pormits or
passports would be rejected at the port of eniry after ample warning in the
country -of origin that such rejection would be inevitable. Clearly no reciprocal
arrangement for controlling emigration at hoth ends can be outlined or considered
in detail without full disoussion with the Colonial Governments concerned, and it
would obviously be undesirable to commence negotiations with the Colonies ua-
less there was a reasonable prospect of some practical outcome of the discussions;
If this alternative policy commends itself to thopeople of India, it would b(;
futile: to consider any other line of action until it bas been tried and has failed;
But with. the, knowledgze in our possession that. the Colonies have on variou;
occasions shown themselves alive.to the necessity of giving such consideration
as -; possible to the wishes of the Government ! India, I am full of confidence
that they. would  be ‘willing Lo go to some leugih in giving facilities to a
-moderate . number of Indian immigrants, while obtaining - through such a

compromise certaia restrictious in India ox free emigration to the Colonies, This
{
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is the policy which the Government of India would advocate at the present
timo—a policy based on a scheme of complete reciprocity—and it is for the

consideration of Hon’ble Members and of the Indian public that I have

developed our views here to-day. If these views meet with general approval,”
the Government of India are ready to recommend them to the Secretary of

Btate, with & view to opening negotiations with the Colonies concerned. I

appeal to the Indian public to view this question in no narrowlight. India

bas her rights, but equally bave the Colonies. Should it be decided to

negotiate with the Colonial Governments, I am confident that they, with their
strong Imperial instincts, will meet us in no mean or niggardly spirit, provided

that we on our side show our readiness to meet them half-way. The fact that

in a few weeks' time our splendid Indian soldiers may be fighting side by side

and shoulder to shoulder with our Colonial fellow-subjects against the common

enemy is 4 guarauntee of fair and generous treatment on both sides in a contro- .
versy of this nature.”

The Hon’ble Sir Gangadhar Chitnavis:—“My Lozp, on
behalf of the non-official members T beg to express our-most rcspectful
gratitude for the kind message of His Most Gracions and Excellent Majesty
which you bave communicated to the Council this morning, and for His
Majesty’s appreciation of the loyalty and devotion of the people and princes
of India io his person and Throne. I humbly request Your Exccllency
that you will assure His Majesty that in this crisis the whole country-
isg. with him and we will loyally and cheerfully render such help as lies
in our humble power to ensure success to British arms, as also to ensure
that the future history of this portion of His Majesty’s Empire will be as-
glorious. or even more glorious than the past. My Lord, I also take this
opportunity of tendering our best thanks to Your Exeellency for your vigorous
action for the removal of the disabilities of Indiansin His Majesty’s Over-seas
Dominions, and for your solicitude and constant efforts to uplift them in the
scale of nations,

“ My Lord, we are also grateful to Your Excellency for the sympathetic-
reference you have made {o the sad death of one of our colleagues, L mean’
the Hou'ble Rai Sri Ram Bahadur. Oua behalf of the non-official Members
I, beg to associate myself with Your Excelloncy’s remarks. - The Council has
indeed heard with the deepest sorrow of the untimely and sudden death of
that ‘estimable gentleman. He represented important interests, was a respect-
able member of an important community, and his opinion was respected both
in this Council and outside as sound and sobered by age and experience, *

[

STATEMENTS'LAID ON THE TABLE. :
. "The Hon'ble Sir Harcourt Butler laid on the table a statement®

.showing the number of Muhammadan Examiners appointed by the various
Universities during the quinquennium  ending. 1913, referred to in the second
_partof the reply given by himto the question asked by the Hon'ble Raja
- Abu Jafar at the meeting of the Legislative Council held on the 24th February,
1914, C ,
" The Hon'ble Sir Harcourt Butler also lz2id on the table a.
statementt showing the -expenditure incurred by the Local Governments. in°
"1811.12 for the purpose of encouraging vernacular literature, referred to in
the reply given by him to the question asked by the Hon’ble Raja Abu Jafar .
. at the meeting of the Legislative Council beld on the 24th February, 1914,

8 Vide Appendix A.
t Fide Appendis B.



Mussalman
education.

s,

Nathatt ’
Branch,

8 QUESTIONS AND ANSWERS.

[Sir Hareourt Ruller; By, CGluznavi ; Makaraja (Srm SEPTEMBER, 1014.]
. Lanopit  Sinka ; Sir Robert Carlyle ; Atr.
Gillan).

The -Hon'ble Sir Harcourt Butler also laid on the tablo a

statement* showing the number of Muhamm:adan Inspectorsof Schools and
the extent to which schools to which Muha imadans are adniitted are brought
under their supervision in the various Provinces, referred to in the reply given
by him to the question asked by the Hon’ble Mir Asad Ali at the mceting of
the Legislative Council held on the 7th March, 1914,

QUESTIONS AND ANSWERS.

The Hon’ble Mr. Ghuznavi asked : —

1. “Will the Government be pleased tostate whether replies from all Local
Governments (particularly Bengal) have been received to the Governmeont’s
circular letter, dated 8rd April, 1913, on the subject of Mussalman education ?
It 59, do the Government propose to lay 1he same on the table ?

The Hon’ble Sir Harcourt Butler replied : —

* Replies have not been received from all Goveraments to the circular
letter of the Government of India No. 5-5-595, dated the 8rd April, 1913.
The Government of Bengal have reported the formation of a Committec to
consider questions connected with the Bducation of Muliammadaus. The Gorv-
ernment of India recontly communicated to the [I’ress information regarding
the state of this case. ‘The Government do not at present propose to lay the

papers on the table.”

asm‘Tlxe Hon'ble Maharaja Ranajit Sinha of Nashipur

cats con- 2, “Will the Government he pleased to state if a census of cattle has boen

taken in all the provinces, and if not, does the Guvernment propose to issua
ipstructions (o do the same? ”

The Hon'ble Sir Robert Carlyle rcplied ;: —

“ A ceusus of cattle is taken regularly in each province, ¢itler annually
or quinquennially.”

- The Hon’ble Maharaja Ranajit Sinha of Nashipur
asked :—

3. “With reference to the reply given by the Ilon’ble 8ir T. R. Wynne
to my question rezarding Nalhati Azingan] Branch, may I bave the Lonour
to inquire if the East Indian Railway has arranged for at least one passenger
train each way at a better speed than the mixed train service ? ”

The Hon’ble Mr. Gillan replied :—

“The Eost Indian Railway Administration has been ruuning one purely
passe::ger train in either direction over the Nalhati-Azimganj DBranch on and
from 1st September, the time faken from Nalhati to Azimganj Lcing reduced ta
& bours and 20 mioutes.”

® Fide Apgen'x C.



to’ my “question regarding the inquiry into the rise of prices, will the the" lse "of

QUERTIONS A\n) ANSWE 9

[Sti SErrennER; 1014 ] [.zl!ur:ura‘/:x Langjit Sinha; Sir Williom
deyer ; Mr. Gillan.] '

The Hon'ble Maha,rw‘ue, Ranajit Sinha of Nashipur asked : —

“(n) Wil the Gover nment be pleased to slate if the pnoPns Us fOr mimting  of
mmlmg gold coins in India is still under consideration ? fohiacins in

(b) Iasit been decided to mint gold coins in India and, 1f so, when
will thé mint in India for such coin:ge be opened ?

The Hon’ble Sir William Mevyer replied ; ~

I
“(a) The que-tion of minting gold coins in Indin is still under consider-
ation, and Las recently been referred for the opirion of Local Governments and
commercial authorities in cdnnection with the remarks of the Royal Commis-
sion on Indian Finance and Currency on this subjeot. I lay on the table copies
of the circular letters® referred to.

(b) The answer to the second part of (he question is consequently at .
present in tho negative.” :

The Hon’ble Maharaja Ranajit Sinha of Nashipur asked : —

. o« (a) Isita fact that.the Eastern Bengal State Rallway used to run nauc train

formmly one Mail train service betwéen Calcutta and Forbesgunj both up andbe tween

dO“n ?, . ) gg::;i‘o:b“.
(b) Is it a fact that siuce June Inst the said service has heen discon-

tinued 7 If so, does the Government propose to issue instructions to Tan

one Mail train ‘both up and down on the said line ?

(c) -Ts it a fact that the people travelling for-a long distance are very .
much-lncom enienced for want of a fast tmm on this llneP i -

_The Hon’ble Mr. Gillan replied ;—

‘ The replies to the Hon'ble Member's questions are as follous —

“Prior to 1st April, 1914, trains Nos. 41 Up and 46 Down running between
Forbesgunj and Calcutia were designated Mail trains, These trains “have pot
‘been discontinued, but as their doswmhon was misleading in that they stop ab
several stations, they have been cla.,sxﬁed as Passenger trams in recent tiine
tables. No alterauon whatever has been made in the timing of train No. 41,
but No. 46 bas been allowed 20 minutes extra as,in- order to meet the
requirements of the public, it now stops at two extra stations. -

* The traffic on the section referred to does not warrant an additional fast
‘ccm«.e, and no complaints have been received by Government that long dlstance
passenvels are being put to any inconvenience,’

The Hon’ble Maharaja Ra,na.pt Smha of Nashipur asked : —

6 “ thh roference to the reply given by the Hon’ble Sir William Meyer Resuie ot

Into

prices,
- Government be pleased to “State if they have come to any final decision in

: the matter ?”
& The'Hon’ble Sir William Meyer replied :—

Y Ju Tha Government of India hope to be able before long to publish the
: I{eport mth an expression of their own views upon the concluszons embodied

m it.””

S ® File Appendicss D to G.
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10 QUISTIONS AND ANSWERS.

[#ahoraja Ranajit Sinka ; Sir H. P. Burt ; (814 SkpTEMBER, 1914.]
2y, Banerjee ; Mr. Gillan. )

The Hon’ble Maharaja Ranajit Sinha of Nashipur asked :—

Laterusnlag 77« (4) Jsit a fact that all the Down trains from Katibar to Calcutta vid
Gacntea te Lalgolaghat run unusually late almost since June last ?

Lalgolagnat (8) Is it a fact that the roadside passengers are very much incon-
venienced on account of such delays ?

(¢) Isita fact that the trains are delayed at each station for heavy
mango and fish traffic ¥ If so; does tho Government propose to issue instruce
tions to run a Parcel train for the purpose for the saason ? "

The Hon'ble Sir H. P. Burt replied: —

* The replies to the Hon'ble Member’s questivns arc as follows :—

(a) For the three weeks from 14th Junc to 4th July the timings of trains
between Katihar and Calcutta were thrown out mainly owing to difficulties
which occurred at Lalgolaghat. After that period the trains ran punctually.

(b) Roadside passengers were put to some inconvenience during the period
referred to above.

(¢) At certain times of the year the perishable traffic accounts for some
small delays to passenger traius, but these are not of a serious nature. It is
not proposed to run a Parcel train over the Section referred to, as the traffio
does not warrant such a course at present. ”

The Hon'ble Mr. Banerjee asked : —

Frocssdiags 8. *“ {a) Has the attention of the Governmeunt been drawn to the proceed.
ings of the Oanadian aunthorities in connection with the Hindu immigrants

?Q.'?z'ﬁ“'m on board the Komagata Maru?

%‘E’"’ (8) Has the Government received any official information on the
yEmmes  subject ?
(¢) If so, will the Government be pleased to state it for the information
of the Council ?

(d) Will the Government be pleased to state what action, if any, it
propnses to take in this matter ? "

The Hon’ble Mr. Gillan replied :—

“ Government are aware that certain Indian immigrants onthe Komapala
Maru attempted to gain admission to Oanada though aware that their action
in 8o doing was in conflict with the laws and regulations of Canada. Oa their
claim to admission being rejected in a court of law, the Canadian Government
furnished them with provisions for their return journey.

No offiial report of their proceedings has been received ; but the whole
question of the admission of Indian emigrants .. various paris of the Empire is
being most carefully examined by Government.”

The Hon’ble Mr. Banerjee asked : --

Swuser 9. “Will the Government be pleased to lay on the table a statement show-
ing the names and qualifications of persons appointed to the Indian Educational
Service (1) since the crcation of the Bducation Department of the Government

Sevice  of India, (2) since the appointment of the Publio Bervice Commission ? *
tion of Edun- .
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QUESTIONS AND ANSWERS. 11-

(6rn SerrEMBER, 1914.] [Sir Iarcourt Butler ; Mr. Dauerjee ;
Sir Reginald Crudduck ; Mr. Gillan.]

The Hon'ble Sir Harcourt Butler replied :—

“Mae information® is lail on the table., Information regarding previous
teaching experience has been omitred, as the informativn is not available in all
12
Cascs.

The Hon’ble Mr. Banerjee asked : -

10. « Will the Government be pleased to lnj on the table a stalemen! womber of -
showing— : afz? if-:u?i‘:

(1) the number of Colaniils employad in Government service in British ™**

| Iudia;
(2) the Colonies to which they belong, and

(8) the offices in which they are so employed 7 ” .

The Hon'ble Sir Reginald Craddosck replicd : —
“The Gorvernment of Indit is not in pos<ession of the information desired
by the Hon’bls Member. The facts will however be ascertained, and a state-
ment laid on the table in due course.” ‘

The Hon’ble Mr. Banerjee asked : — of qnn,g'tai
11, “ Will the Government be pleased {o state the chicf arlicles of ann {ih1 Ghtef arts-
import in India from (1) Australia, (2) Canada, (3) *outh Africa and t ":‘u}"{‘éf,ﬁ“
o . oN =
respective values ? and their Canada, dnd

The Hon’ble Mz. Gillan replied :— ‘ Pespoetive

. . <
“ A statemen! giving the iuformation desired by the ITon’ble Member is
laid on the table.”

The Hon’ble Mr. Banerjee asked :-—

12, “(a) Has the Government of India made any representation to His Bepgesents-

Majesty’s Government in Eaglind aboat the treatment of Indian emigrauts op ¥ajestys

board the Aowaga’s liaru by the Canadian Government ? i Eazlend
A treatment
. . o!!n{.ndug'
o emigran
(6) Docs the Government propose to lay the papers relating to the sub. gybeard tne

ject (¢]1} the tablc ? ” AUere ™',

The Hon’ble Mr. Gillan replied :—

“(a) In view of the recognized illegality of the proposed at'empt toland
emigrants in Canada and of tue dicisisn of the Canadian. tribunals, no grounds.
presented themselves for representation on the part gf the Government of

~Jndia, but as already stated by the Vicoroy, His Exceilleney, ina communication
to the Secretary of State, deprecated the use of armed force.

(&) The answer to the second part of the question is in the negative.”
- The Hon'ble Mr. Banerjese asked :— _ .
18. “(a) Is it & fact that both Dr. Travers, Divector of the Indian Iostitute brpebems

s.
of Science at Bangalore, and Dr. Rudolf, - I'rofessr of Industrial Chemistyy, Tadaror
bave tendered their resignations ? Ite Indian

Institute of -

Sclence at -

Baagaloze..
® Tice Ay pondices H .ndtJ, L !
1 Fide Appendix K,



12 QUEITIONS AND ANSWERS,

[YUr. FRanerjee; Sir Harcourt ILutler ; [Sti Ssrruvner, 1014.]
Maharaja 3! Q. Naadi; Sir Reginald
Craddock ; Sir Ecbert Carlyle].
(b) Have the resignations heen accepted, and if so, will the Government ho-
pleased to state the terms about nension or allowarce (if any) on which they

33

have Leen permitted to resign ¢

The Hon’ble Sir Harcourt Butler replied :—

“ (a) A report has beon rcceived to tho effect that Dr. Travers and
Mr. Rudolf have resigned their appointments in tho Indian [nstitute of Science
at Bangalore. ' ‘

(¢) Tho acceptance of these resignations and the arrangement of terms rost
with the Council of the Institute. ‘I'he llun’ble Member is referred to the
reply given to lis question regarling tho Instituto by myself on the 20th
March, 1913 "’

The Hon'ble Maharaja M.C. N andi asked :—

the Bengal 14, «TVill the Government be pleased tostate whether they have reccived

Admratstra- the Leport of the Bengal District Administration Committee, of which the

Committes. Hon'ble Mr. Levinge is President, or any rccommendation, if any, thereon
from the Eengal Government ; and if so, will the Government bo pleased to lay
the report and the recormendation on the table ?

The Hon’ble Sir Reginald Craddock replied :—

“The Gorernment of India have reccived a copy of the report in question,
but are still awaiting an expression of the vicws of the locil Government upon
the different recommend::ivns mrde by tlie Comwmittee. The question of the
publication of tho report will be considered later.”

'I_'he Hon’ble Maharaja M. C. Nandi ssked :—

15. *Did the Government of India have under their consideration a project
called tbe Grand Canal Project in Bengal and in conneotion with which
Mr. Lees was placed on special duty ? If so, will the Government of [ndia be
pleased to state whetlier any decision has been arrived at on the said project and
whether any financizl provision for the schieme will be made during the coming

fivancial year 7" -

The Hon'ble Sir Robert Carlyle replicd :—

Project 1n
()
Benagal,

“The Gorernment of India have not yet come to any deci<ion respecling
the Grand T'runk Canal I'roject, which has been referred bick to the Govern-
ment of Bengal for further cousideration. It is not possible at present to say
whetker funds wili be provided for the scheme during the cowing Bnancial
year.

The Hon’ble Ma;haa'aja. M. C. Nandi asked :—

Daoes 16. ¢ Are the G.overnment ina position to state when a beginning is likely
scieme.  to be made in connection with the Dacca Univer-ity scheme 7 -

The Hon’ble Sir Harcourt Butler replicd :—
“The answer is in the negative.”
The Hon'ble Maharaja M. C. Nandi askol :—

Coticse for 17. “ Will the Government be pleated to stale whethor any decision has

Gclcssec.  Leen errived at in respeot of the | roposed Collese for the well-1o-do olasses 7



QUESTIONS AND ANSWERS, 13

[Sta Srvrrypen, 1514.) [Ser Llarconrt Butler ; 3 haraia 3. C. Nondi;
Mr. Gillun; Sir Regiiald Craddock; ltaja
Kuslal Pul Singh. ]

'The Hon’ble Sir ¥larcourt Butler replied :—

“The Mon’ble Member is referred to the answer eiven tn a similar ques-
tion asked by him on the 3rd February, 1914. The Bezrolary of Statc’s orders
regarding detniled fratures of the scheme have not yet been received.”

The Hon’ble Maharaja M. C. Nandi acked : —

18, « Will the Government be pleased {o slate whether it has heen ﬁmlly Mansrement
decided to contipue the management of the Tirhoot Railway by the Bengal 8 s.a.'lo oot
North-Western B ailway Compang ? Il so, were the Provincial Governments vaz
and Gommercial bodies consulled before the final decision ?”

"

The Hon’ble Mr. Gillan replied :—

“The answer to the first p'art of the Hon’ble Member's question is that (L e
Sccretary of State has agreed to the Bengal and North-Western Riilway ccn-
tinuing to work the Tirhoot State le\my up to April, 19:2. As 1e"a1ds tLo
sccond part, the answer is in the n-gative.” s

The Hon’ble Maharaja M. C. Nandi askcd : —

19. “ ill the Gorernment be pleased to stale whether the direct adminis. 4q0 20,
irative cortrol of the proposcd High Court of the Province of Bihar and Orissa ti7g eoatrel
will be vested in the Local Government or the Government of Iudna ? oposed

The Hon’ble Sir Regina.ld Craddock replied —_

“ The infention is that in respect of administrative control the posmon of
.the High Court of the Province of Bihar and Orissa shall be the same u8 that
of ull othier High Courts cxcept the Calcutta High Court.” -

' The Hon'ble Maharaja M. C. Nandi asked :—
20. ¢ Will the Government be pliased to state whetler the Punjab Gm Ralalng of

ernment has submitted any schemnoe for raising the status of the Punjab Chief &g%g';;b“

Court to that of a Chartered High Court " 2tef Cours,

‘The Hoa'ble Sir Reginald Craddock replied : —

..~ *The question has heen the subj ,ect of correqpondcnc“ between the Guve
ernmeat of India and the Local Government which is still procteding.”

. :The Hon'ble X aja Kushal Pal Singh asked :—

: 21, “ Will the Gove: nment be pleasvd to state whether they have received Mamortar.
"2 memorial from the United Provinces Mukhtars’ Associution praying for the pr"o'?:gﬁs'd
‘removal of ¢ certificated Mukhtars * from sub clause (2) to (1) iu clause (r) of Ravorro

fe 2mend-

-gecticn 4 of the Code of Criminal Procedure? Will the Government be plecsed ™ “meat

‘to state what uction they propose to take in the matter ¢ ofssctiont

‘&

N f,'l‘hé Hon'ble Sir Regirald Craddock replied :-—

~ . #Such a memerial was reccived ; the suhject is at p esxcnt wacer d’scus-
" b
smn

175LD.
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14 QUESTIONS AND ANSWERS.

[Rt:jn’].x‘ utel Pl Sbrch ; Sir Rebert Cardyle ; [Era Serrennex, 1914.)
Bir Asewd Ay 8ir areourt Butler ; Come
wande:-ia-Clief |.

-

The Een'kle Raja Kushal Pal Singh asked :—

Lemsmeesed G2 ¢Vl the Qovernment he pleased to lay on the table o stateinent men-
PooYiesas" tioning the laws that have bren pasted in each proviuce for the preservation
Al . and protection of the estates of large landholders ¢

Heu{:t larse '

cilates.

The Ean’bi? Sir Biobert Carlyle roplied :—
‘T lay ou the table a siafement® giving the information asked for."”

-

Fho lzoable Iiir Asad A asked :—
Amoust ef ¢3. « Will Goiernment he pleased to state what amount of prorincial edu.
provinalal

gﬁgg?}*:.‘;sf‘t(‘&ﬁon::l grants has been spent per annum forthe last five yeuwrs on Muham.
pomcamnm maden sclicels in each of the Indian provinees 77
ca Eahanme.

T.adoz
%% The Her'ble Sir Harconrt Baller replied :—
‘fhe information will be oldained and laid on the table.”
The Een'ble IEir Agad L1 asked i—
Taiaing ef €& “ (a) Does Government propesz to consider the advisability of training
I-diga indian vouwibs it in: an Jshons in th G on
zesacts Indian youths ammuuition factories and workshops in tho conatry ?
feecloliae
hope (L) If there be already such youths under traiuing, what is tho number
of (+) Hindv, and (iz) Mubammadan youths #”
Eis Exsellency the Ccmmander-in-Chief replied :—
“ (a) It is under-tood that the Hen'ble Member refers to the training of
Indian youths in our Ordnance factories with a view lo qualifying them for
employmert superior to that obtainable by tho ordinary skilled but technioally
unednoated workmen, i.e., the supeerision of the Ordnance factaries’ workmen,
all of whom are Indians, The desimbility for such training, with a view of
substituting Indian skilled for European skillid supervision to the estent
possible, has, for many.years past, Leea recovniced, and a system of apprentice-
ship for Indian youtbs at present obtains and bas obtained for many years past
i . several of the factories. Indian youths do not however rexdily come forward
s apprentices, and of such as do apprentice themselves a large proportion cancel
their inder.tures lor one reason or another, In a measure due to lack of tech-
vical polytechnic education as differentiated from practical training, apprenti- -
ces at the terminction of their period of apprenticeship are not generally speak-
ing found to be qualified to saperrise workmen, Facilitics do not at piesent
exist in the factories for givirg technical education, but the matter of how best
to afford such cducation pari pessn with practicul training is at present under
consideration.
(b) There are at present 21 Hindu and 8 Muhammadar apprentices. There
are also 3 Indian Christian apprentices.”
The Hon'ble Mir Asad Al asked :—
. 25. “ (a) Will Government be pleased to state whether any Jegislation is
Lozielati-» . . . Y T
oz Ladizs under contemplation as regards the subject of . Indian emigiation to the
&, Briftan British Colonies ? )

(4) Whether the Government of India propose to draw the altention of
the British Colonies throush Home Government to the desirability of
according better treatment to the Indian emigrants »” '

® Fide App.ndix L.



QUE.TIONS AND ANSWERS. 15

[S1u SerrEMEER, 1914.) [27r. Gillan ; Ilir Asad Ali; Sir . P. Burt;
wir Reoinald Craddock ; Sir TP élliam
HMeyer.)

The Hon’ble Mr. Gillan replied :—

“(a) No legislation is at present contem)lated. -

(%) The Hon’hle Mémber's altention is directed to the speech made
by His Excellency the Viceroy on the subject in question.”

The Eon'ble Iir Asad Ali asked :—

26. “ (c) Have any complaints been received from the Assistant Stalion mguiry tnto
Masters and other members of the Station staff and from third class passen- & smtton

gers on the Soutlr Indian and Madras and Sonthern Mahratta Railways P_ Tf edctuss .
so, will the Gorernment bo pleased to state whether they will cause a full 5a Sonth .
inquiry to bo mado into those complaints P ' Madrnsend”
‘ Mahratia
(0) Isit a fact that thersis overcrowding of passengers in local and®***™*™
passenger trains on these Railways ? If so, has the attention of Government

beea drawn to the matter '’
: The Hozn'ble Sir X, P. Buwrt replied :—

“Phe Governmont of India have received no complaints 65 either of the
subjects mentioned under heads (a) and (8) of the Hon’ble Member’s question.

The Railway Board will, however, bring‘ the. Hon'ble Member's qu'éstion
to the notice of the two Railway Admipistrations reforred to, and obtain their
remarks thereon. "

The Hon'ble Mir Asad Al sskod :—

27. « (;r) Will Government be pleased to state whether their attention has Perambore
been drawn to the leading article in the Hirdu (Madras) of the 2ith of April, ﬂm&

1914, re Perambore Workshop riot and inqu’-y into this disturbance ? .

(6) Wﬁethei‘ the Government. of India propose to direct further investi.
gation into the whole question? ”

Tke Hon'ble Sir Réginald Craddock replied :—

* * «(q) The Governmeat of India kave scen the article réferred to.

\

A. (6) The matter‘is essentially one with which the Local ‘GOVei'n'men!; is
competent to deal, and the Government of India do not consider that any useful
purpose would be served by their directing a further inquiry ™.

" The Hon'ble Mir Asad Ali asked :—

- 28. . Will Government be pleased to state what action they propose to Prices
{ake upon the Prices Inquiry Report, and whether the report will be issued Report,
to the public, and, if so, when? ”
The Hon’ble Sir William Meyer repliel :—
;‘:“ I ‘\;'loﬁld.ref‘er the Hon’ble Member to {he reply I gave just” now t2 a
siiilar grestion by the Hon’ble Maharaja Ranajit dinha, ™

iR
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16 QUESTIONS AXND ANSWERS; RESCLUIION ON THE WAR
AND THE QUESTION OF FINANCIAL AS3ISTANCE IN CON-
NECTION WITH TUE EXPEDITIONARY FFORCE SENT FROM
INDIA.

(fir. Asad Ali ; Sir Reginald Craddock ; Sir  *  (8rn SEPTEMBER, 10:4.]
Gangudhar (hibnavis ; The President. ]

The Hon’ble Mir Asad Al asked :—
29, “ Wil Government be pleased to stale— '

(a) whether they propose to recon<ider the question of the representation
of the inhabitawts of British Cantonments in Nutive States on
the Legislative Councils ; and

() whether their attention hasbeen drawn to the views expressed in an

article in the Hiuds (Madras) of the 6th July, 1014, oun the
subjeot of the Civil and Military station of Bangalore ? *

The Hon’ble Sir Reginald Craddock replied : —

*(«) Government do not propose to reconsider the decision intimated in
my rep.ies ‘o the Hon’ble Member’s questions of the 9th September, 1913, and
the 9th January, 1914,

(5) The repiy is in the afirmative.”

Tre Hon'ble Mir Asad Al asked :—

30. ‘ Does Government propase fo consider the desirability of throwing
open more completely the Indian Public Servic s, such as the Civil and Medical
Tervices, to the native born subjects of N:utive States, by making them cligiblo
to sit for such examivatious for admission into tlesc scrvices as are held in
England ?”

The Hon'ble Sir Reginald Craddock replied ;—

“ This matter has been the subject of correspondence between the Govern-
ment of India and the Secretary of State, who at present has it noder his con.
sideration with a view to undertaking lezislation in the Imperial Parliament.”

RESOLUTION ON THE WAR AND THE QUESTION CF
FINANCIAL ASSISTANCE IN CONNECTION WITH
THE EXPEDITIONARY FORCE SENT FROM INDIA.

The Hon'ble Sir Gangadhar Chitnavis:—“My Lord, befure I
move the Resolution that stands in my name I wonid ask Your Excellency
kicdly to saspecd the Rulcs of Busincss.”

His Excellency th2s President:—" I suspead the Rules of
Busincss.”

The Hon’ble Sir Gargadkar Chitnavis meved the follo iz
Resolution, namely : — : (

*That ‘n view of tke griat War involiing m st mon:entuus ‘ssucs now in proz:css ‘n
Burope, into wh'ch our August 8. veriign has levn forced to ealor by obligations of hiosour
xnd duty to preserve the neutrality guaranteed by treaty and (he liberties of a friendly State
the Members of this Council, as vuicing ‘the fecling that animates the whole of th:
people « £ Indin, desire to give exprssion to thiir feelings of urswer.ing loyalty and enthusiastio
devotion to their King-Emperor, ad an assurance of their uuflinching support to the Dritish
Governinent, - '

‘ They desire at the same time to express the np'nisn that the le of Indis, in additi.
to th2 Military ase'stance now being aﬁorlx’lcd by lnﬁ?n to the Emm would wish f: :'llsf::k i:
the kcavy firancisl burlen n-w impozed by the War on the United KingZom, and request the



RESOLUTION ON THE WAR AND THE QUESTION OF FINAN- 17
CIAL ASSISIANCE IN CONNECTION WITH THE EXPEDI-
TIONARY FORCE SENI FROM INDIA.

[8ro SErTEMBER, 1914.j [Sir Gungadhar Chilnavis.]

Government of India to take this view into consideration and thus to demonstrate the unity of
Irdia with the Empire.

~ “They request IHis Excollency the President to be eo good as to convey the substance of
this Resolution to His Majesty the King-Emperor and His Majesty’s Government.’

He said :—* My Lord, the dimly apprehended but ever-present peril that
has lain for many years in the vast armaments of European Nations has at last
burst upon us as a terrible rcality. Once more race hatred and personal
ambition lhave bren too much for all the resources of diplomacy, and all the
ties of civilisation and economic interest that link one country with another,
But neither the fear of consequences nor the dictates of self-interest have been
able to deter England from lier duty. More than a hundred years ago she drew
her sword and, for half a generation, maintained the unequal struggle in the’
interests-of the weaker nations against the brute force of militarism wielded
by the terrible intellect of the greatest general that the world has ever seen,
and she rose from this long death grapple acclaimed and accredited as the pro-
tector of the wenk against the strong and herself enriched and strengthened
with the halo of victory and the confidence of success. Byron well said,
speaking of England during the war of the last century, that ¢ her generous aid
her name endeared’, and I doubt not that, on this occasion, history will repeat
itself.

“ My Lord, we all keenly appreciate Your Excellency’s prompt action in as-
suring His Imperial Majesty of our whole-hearted loyalty and devotion to his
person and T'hrone at this crisis. Once again Your Excellency has acted
as a true and trusted representative of the people. The English Empire isasone
great family under one beneficent Crown ; within its own doors it may have its
difficultics, its differences of opinion. But lef not the world mistake us.
Should any outside danger threaten us, we stand shoulder to shoulder round
our mighty mother, England, and her enemies will find us arrayed in solid
phalanx by her side ready to meet any danger and render any sacrifices
for the sake of the great and glorious Empire of which we are proud
- to call ourselves citizens. Indians of all ranks, religions, and shades of poli-
tical opinion scorn and repel the suggestion that there exists any party or body
or individual in this country that hopes for aught but victory for England. 'We
know full well on what this loyal sentiment is based. It is based on
gratitude for the past, on contentment in the present, on confidence for the
future—a confidence deepened by our own sense of loyalty and- our
joy at the opportunity which has been given us fo prove our claim fo be
regarded as worthy of the noble followship of the Empire. History and ex-

erience have taught us the solemn truth that the maintenance of the
enlightened British rule is an essential condition of the moral and material
progress of our country and of the fraition of our political aims and as-
pirations. It is for this that we rejoice in the thought that our warrior
forces will take the field beside the gallant soldiery of England, that the
fighting races—the Sikhs, Pathans, Rajputs and Gurkhas—of whom we are
80 justly proud, will charge shoulder to shoulder with the famous British regi-
ments, whose banuners have the records of many a fight fought boldly, in the
scene of to-day’s tremendous struggle. My Lord, we rejoice that the honour
of England, and, for the matter of that, of the whole Empire, has been
placed in the hands of His Majesty’s Indian soldiers. We fully realize
the responsibility of the position, but we have no fears, knowing as we do
-our-men. .- The splehdid Indian army under British guidance may be trusted,
be it in the camp or in tho stricken field, to render a good account
of itself, and to uphold its noblest traditions. This welcome departure
.in’ British military policy has evoked wuniversal satisfaction in this coun-
4ry. History, I venture to prophesy, will tell us how much this is due to
Your Excellency’s personal influence, but believe me, my Lord, the generul
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impression is that this policy owes its inception to Your Excelleacy’s’
personal desire to uplift this nation, and to demonstrate the unity of India
with the Empire. My Lord, there is yet a higher and nobler reason for our
firm and unstinted support of the British cause. \¥e feel that England
to-day has drawn the sword not for lust of conquesf,—not for the satisfaction of
national hatred or revenge, butin the noble cause of peace, honour and humanity:
‘'he correspoadence mow published regarding this war, which I humbly
venture to think might with profit be republished throughout India in all the
important langunagés, will make it clear to all soldiers, whether they he British
or Indian, that he who dies on the side of Britain dies a martyr to the cause
of humanity, peace and civilization, and will add to himself and his posterity
a name of lustre. My Lord, we know the justice of our cause, and we doubt
not of the outcome. The British Empire will emerge from the- struggle
stronger and truer, its arms orowned with success and glory, more deeply:
founded than ever on mutual respect aud confidence of its members and
more fitted to achieve its glorious destiny. : -

“My Lord, itis India's deep desire to prove her title to the esteem and
confidence of England and the British Empire in this hour of trial. It is not
by words only, but by action that we must proveit ; if I may say so, ‘not only
with purlips, but inour lives’. Itisour firm intention to loyally help our Gov-
ernment and to make any sacrifices that may be needed of ue. There is a general
-and growing desire that we should offer on this occasion all our resources in the
service of our King and Emperor. That has been the prevailing sentiment in
the -crowded . meetings convened throughout the country. We shall he
untrue to ourselves and to the people we represent if -here in Oouncil
we do ‘not - reiterate the sentiments that prevail outside, and make
it clear to Your Excellency that we are and shall be ready to bear our
share ‘in the financial burden that will be impcsed by this war. We
koow that our present condition is due to tte peace we bave enjoyed under
the - British rule, that our very existence depends upon the continuance of
that rule. 'We cannot, on this occasion, be mere onlookers. Along with our
devolion and syinpathy, the general desire 3 to make any contribution that
may be required of us. I mdve this resolution convinced as I am that I shall
have the full sapport of the Council; and ‘hat no one of us will grudge. to
‘bear his share of .the burdea on this occasinn, and thus to do, as I bave this
‘morning already - said, all that lies in his power to ensure that the future
history of this great Empire shall be .no less glorious than its past, and that its
mission of peace, of progress and of liberty shall be continued and completed. -

. My Lord, most of the members are here assembled. They-will of coursd
-express their own views, but from among those whoare absent on account of age
‘or distance, - the Hon’ble Mr. Vijiaraghavachariar expresses his full concurrence
in any Resolution that.I may move in ccu.ection with the War. He says, in
a letter he sent to the Hon’ble' 8ir Williamn Vincent and myself, * it is our duty
to express our profound belief in the justness of the War declared by His Impe-
rial Majesty’s Government, and our readisess and determination to stand by
Government most loyally in this holy and unselfish undertaking on behalf of
Jiberly and righteousness *; ‘ : '

My Lord, it is not for me in public dcbate to refer to private misfortunes.
I will do no more than say that Your Excellency has the most heart-felt sym-
‘pathy of all the people of India with you ju this time of trial.”> - -

ST e e e e . . . ., ’ ;
__"The Hon'blé :Raja Sir Muhammad Ali Muhammad
Khan -of Mahmudabad :—My Lord; we meet-in this ‘new ‘Council
“Cbamber under the.shadow 'of a great war, but with ferront faith' in ghe
righteousness of our cause. "Nowhere in tbe British Empire the importance
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of the war is hetter realised than in India and nowhere has the loyal entha-
siasm been greater. To us, Members of this Couucil, it is our solemn duty
to stand by the Government in this supreme moment, and it is therefore with
the greatest pleasure that I cordially second this Resolution. In my L :imble
opinion, My Lord, the Resolution represents the very essence of Indian public
opinion, and we Indians are only too proud to bear our share of the Imperial
burden. This is not the time for stint and economy, and I am of opinion that
the entire resources of India in men and money should be at the disposal of
His Majesty’s Government. ' ' ‘

“My Lord, I cannot conclude without expressing our deep debt of gratiiude,
which we owe Your Excellency for despatching Indian troops to the front.
We all know that this great measure is due to Your Lordship’s initiative.
The decision has been acclaimed all over India as a measure of far-sizhted
statesmanship, which has made the British Governmenf wnore national than
any measure of reform of recent years and made India justly féel proud of
her position in the Empire.” ,

The Hon’ble Sirdar Paljit Singh :—“ My Lord, the present is
too grave an occasion to support the ilesolution now before the Council in mere
words of formal approval.

-

- “True to her traditions of likerty and in defence of the sanctity of frea'y
obligations, Briiain had to unsheath the sword after all possible endeavours to
maintain the peace of the world had proved infructuous. She could no longer
shut her eyes to the Machiavellian designs of a nation that has been syste:
matically husbanding and developing its resources with a single sinister ainr.
Not until the frontiers of a peaceful and friendly neutral State were shamelessly
violated, did Britain intervene. Then like Arjuna, the peace-loving and tender-
beartel hero of Mahabharat, she had to take up arms in a war which may
most appropriately be called the /#7ar of Dharma, in which no sacrifice is too
great, ‘no burden .too onerous. England’s cause is that of righteousness.
She has taken up the gauntlet so insolently thrown down ; and her army and
navy are now engaged not onlyin vindicating her own prestige and honour, but
also in defending the very foundation of international morality and civilisation
against the barbarous forces of a calculated vandalism.

“ The British Empire with one voice has ‘acclaimed the justice of the
cause. The great Dominion Governments and the wide-spread Colonies have
vibrated with a single sentiment that the honour of the mother country
must, at whatever sacrifice, be maintained. And you, My Lord, are well aware
how the heart of this great .Dependency has thrillel with the same deter-
‘mination. If India has taken part with cheer and vigour in the theatre
of war, it is not only from a sense of duty ohligatory upon a loyal angd
grateful nation in recognition of the manifold blessings that she has been
receiving under British rule, nor that without her participation the desired end
will not be reaclied, but sho does believe in her heart of hearts that hor and
England’s fortune are one and that, in being arrayed side by side with the
British Expeditionary Force in this gigantic struggle, she is not doing anything
else but fighting her own battle. The unily of interests acd the oneness of
purpose are urging her on. I ammnot only expressing the innermost feelines of
my ownprovince, but those of the whole of India, when I say that Yo::r Excel-
lency’s assurance of India’s loyalty and the offer of her humble services to the
Crown represented the unanimous voice of the whole population ; and it is my
“earnest and-humble request that Your Excellency may once more convey to
‘our benign King-Emperor the reiterated assurance-that we are all repared
‘shoulder- to-shouller-with our feilow subjects beyond the-seas to. uphold the
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honour of the British flag with all our might. All our resources, physioal and
material, are at the disposnl of His Most Gracious Majesty, and we are ready to
sacrilice our last man and last penny in this noble cause. Every Indian,
from the piince to the peasant, literate nnd illiterate alike, is imbuod with a
spirit of whole-hearted devotion to the Crown. The demonstrations of loyalty
and offers of active service, which are of an unpreccdented magnitude in
the history of this great country, are a testimony of the apprecistion of the
manifold benefits derived by the people from the British Raj. -

‘“ My Lnrd, when has a call been made in the interests of the Crown for
service abroad that has rot met Ly a ready response from this country ?
Speaking in the name and on behalf of the land of five rivers—that nurscry of
brave soldiers in whose veins runs the blood of warriors of old, I sny that we
shall deem ourselves forlunate if we can lay down -our lives in upholding the
honour of the Empire to which we are proud to belong. The services hitherto
rendered by the 8ikbs and the aristosracy of the Punjab at critical times are
too well known as historic events. I hope ““ovur Excellency will pardon me
if I say that I feel proud atthe fact that sonio of my own kith and kin are
among the troops now on their way to the froat. -

’

“The announcement that Indian forces have been given the privilege of
fighting shoulder to shoulder with their European comrades in arms ‘in
Europe has been received with immense sutisfaction all over India, and
this bonour, we are sure, is due in great part to Your Excellency’s initiativg
and strong advocacy. It is needless to say how much this will serve to strength-
en the ties already knit that binds us to the far off Island Empire. It
brings in full realisation the theme of the poet : '

¢ And East and West, without a breath,
¢ Mix their dim lights like life and death,
*To broaden into boundless day.”

, * Let us bope that Indian troops, whom the Marquess of Crewe desoribes
3s ¢ high-souled men of first-rate training and ancient civilisation?, will give a
‘good account of themselves on ‘he ficld of battle. Whether fighting on the
-banks of the Irrawaddy or the Ya:. -tsi-Kiang, marching on Magdala or advan-
cing on the raiapaits of Tel-el-Eet : or fighting side by side with the Copsulate
forces during the Boxer risicg, Indian troops have shown their mettle. I havo
‘not the least doubt that, mindful of their ancient prowess, they will once 'more
‘prove themselves worthy of their noble and heroic traditions. " But apart from
‘the good gervices of her martial races, there is another way in which India can
‘share with England the burden of the present crisis. Men and money have,
from time immemorial, beea tl::: sinews of war. They are, more than ever,
‘needed in modern warfare. We have given the men, and we must give
the money ; and it is for that renson that I particularly welcome the concluding
_portion of Bir Gangadhar. Chitr2vis’s Resolution. I confidently hope that on
this occasion there will not be a single individual in the length and breadth of
this ‘vast continent who willnot come forward with his mite, and that the
country will willingly offer tosh:are the financial burden that thé United King.
‘dom is to bear on account of the war. ‘ SRR oy

- . *Outofa full heart,'.MyuIJord, I beg leave, with these worﬂa., to ;ccOt.d' my
.unqualified suppart to thq“}ll_esplution‘ moved by my Lonourable friend. ” . 7 °

3

...... g

. The Hon’ble Mr. Monteath :—*“ My Lord, on behalf of thp
,Mcrcantale.commumty..qf,,Cn,lcutta. and as represcnting the Bengal Cham-
:ber.of , Commerce, .I.desire to, express the genuine patriotism which pre-
. vails amongst usin the prefént crids, and to give Your Excollency the
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assurance of our most loyal support to the Government of India in the cause
of the Empire. We firmly believe it to be a righteous cause, and we
believe in the British honour which has called the Nation to arms, and
so we are ready for saerifice, Alas | it must mean the sacred and terrible
sacrifice of family life ; it must mean a sacrifice in commercial prosperity
as well as in_ many other ways; but we belicve it is to build up an
LEmpire whose aim in the past has been peace and prosperity and whose future
aim is to establish throughout the world justice, honour, pesce and prosperity.
India takes an active part in the conflict, and as the first of the Indian
army are very probably about this time landing on Earopean soil, we are
proud of it, and that our men are among the first from the Over-seas ;
and thoso wko have gone to bear our share on the battlefield will be proud too,
as shoulder to shoulder, with others from Australia and Canada, they join the
forces of the British Ewpire in the Empire’'s cause with their allies. We
are sending our men, and we are joining in voluutary aid to help them and those
who may bLe in distress. These are personal sacrifices and rightly may we now
suggest that the Indian Empire gives to the cause ; a cause which is ours, for
England fights to-day not for herself alone, but for the British Empire; and we
belong to that Empire in India. If England falls, we fall; but we with the
Over seas Dominions say, England shall not fall. Let us be the first then to
offer our wealth, for we may be sure that the British Dominions will be giving
of theirs. - Let us surely give, for under British rule Almighty Providence has
favoured India with prosperity and wealth. We can surely do so,—I speak
for Commerce,—for we owe our wealth in India to the devoclopment, under
Government, of industry and commerce; and where should we be without the
faeilities of trade ? Not only agriculture aud internal trade, but foreign trade
has developed in peace, which peace and prospex:ity have been assured through -
justice and honour. Britons and Indians have joined as one in India to make
her what she is ; as one without the other could not have made the Indian
Fmpire of to-day ; so let India come forward and take her share in the burden
of maintaining the cause of justice, honour, peace and prosperity. In this cause,
My Lord, I heartily support the Resolution which has been put forward.”

The Horn’ble Pandit Madan Mohan Malaviya :— My
Lord, after the gracious message of His Majesty the King-Emperor, and the
roble utterance which Your Excellency has been pleased to give to the
sentiments of the people of India, it is indeed superfluous on the part of any of
usto say anything more to assure His Majesty and His Government of the
loyalty, the unswerving loyalty, of the pecple of India. M_y Lord, all that we
nced say and should like to say is that India fully recognises her duty at this
critical moment, and, God willing, will loyally and manfully discharge that duty;
that no sacrifice of men or money will be grudged by it in order that British
arms should triumph ; for the triumph of British arms in the present war
means the triumph of right over might, of civilization over the military bar-
barism of Germany, of ordered freedom over military slavery, and of every
principle of liberty and justice that men have held dear in the past, over all
that seems to be the opposite of it, judged in the light of the uzly and detest-
able doings that are reported to be goingon in Belgium and other countries.
My Lord, ¢ vandalism * will soon, I regret t9 think, be replaced by ‘germanism’
if things go on as they are reported to be going on at presont. But, however
that may be, it is a matter of groat-satisfaction to all lovers of .llberty to think
that England, which stood up nobly for it in the past, has risen again to the
height of the occasion, and has not hesitated to resolveto sacrifice men and money
in order to uphold her >wn honour and to safegunrd the independence of tha
smaller States of BEuropeand of the great State of France. -
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“ This decision and determination of England reminds me, My Lord, of two
lines from one of your glorious poets who makes a happy warrior say to one
when he dearly loved—

“ I would not love thee, dear, so much,

Loved I not honour more.”’

¢ England has proved that that sentiment still animates Englishmen—
aye, Britishers gencrally; and so long as it continues-to animate them, they will
act and live as a great nation. .

¢ When a hundred years ago England drew her sword in defence of liberty,
a great Englishman made the memorable appeal that ¢ England expects every ’
son to do his duty’. In this present erisis, it is the proud privilege of Eogland
to call upon the citizens of a world-wide Empire to respond to a similar call
in defence of the honour. of the Empire and the liberty of many nations. That
call has been nobly responded to ; but I venture to say, My Lord, nowhere more
loyally and enthusiastically than in my own dear country. Aund I hope that
when the war will be. over, whatever the loss in men and money that it may
involve, India will be able to look back with pride and satisfaciion upon the
part which Indians will have played in it ia discharging their duty to their
Sovereign and their couatry.

I beg humbly to support the Resolution.”

. The Hon’ble Mr. Abbott :—“My Lord, on boehalf of the Domiciled
European and Anglo-Indian community, I give this Resolution my whole-
hearted support ; and I further take this opportunity of urgingYour Exocellency
“to accept one or more regiments of picked volunteers for immediate active
service. Our young men are clamouring to go to the front and our women are
offering their services, by hundreds, to be of use to the sick and the wounded.”

The Eonble Sir Fazulbhoy Currimbhoy:—* My Lord, I
heartily associate myself with all that my fiiend the Hon’ble Sir Gangadhar
Chitnavis has £aid in moving this Resolution, which embodies the sentiments
of the people f India expressed in the numerous public meetings held in the
country sinca the declaration of the war. The Resolution before the Council
_fully represents the feelings of the people - of India ; and we, as representatives
of all classes and communities, will be doing the right thiong in giving it our
enthusiastic support. .- My Lord, this war bas moved all sections of the people
of India in a way most gratifying to Imperial sentiment, Thers is not a
corner in India where there is nol a genuine and powerful desire on the part
of Indians fo prove to the world the unity of the Empire by standing in all
loyality in this crisis in support of England, cost what it may in sacrifice of
life and propsrty. My Lord, British rule has been dear to the people of this
country, but hefore now. it .was .hardly realised how very dear. . My Lord, we
Indians, Hindus, Mohammedans, Sikhs, Christians, Parsees, whoever we may be,

e
~a

are in this moment of danger ‘as ove body ready to serve England as much on
tke baitle fic!d as with money. There is gvery disposition amoag the people to
bear a fair share of the financial burden of'the war, and now that, at Your Excel-
lency’s initiative, Indian troops will tight shoulder to shoulder with the British
and the Qolonidl against our common cnemy, the whole of India fcols thata
great pledge of equal citizenship -in the Empire bas been vouchsafed to her
children. . My Iord, as a- representative of the Bombay Presidency, I desire
to assure the Council that the Resolution will be hailed with proud aﬁprbvnl in
oy part of the g,oggf,tngg I am sure it will be in the whole of India,

v My Lo#d, T ﬁ:dgféordi‘ally support the Resolution.”
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The Hon’ble Mr. Dadabhoy :—*“ My Lord, T rise to support, with
all my heart and with all the earnestness and emphasis I can command, the
important Resolution which has just heen proposed, in such appropriate
{erms, by my bonourable and distinguished friend, Sir Gangadhar Chitnavis.
At the outset it may perhaps seem somewhat superfluous to express our senti-
menis of loyalty and to repeat our assurances of sympathy and offers of service in
the Council chamber after what we bave heard of, and witnessed during the
last few weeks the scenes of, many crowded and enthusiastic meetings all
over the country. But, My Lord, itis only in the fitness of things that we,
the chosen representatives of a great people in the premier Council of the
Indian Empire, should take the earliest opportunity of stating, in no uncertain
language, our sentiments of unswerving loyalty and undeviating attachment to
the British Throne and to the person of our beloved Bovereign. My Lord, the
war which Great Britain has been driven to wage—a war which she did all in
her power to avert—in the name of peace, in the name of humanity, in the
name of civilization and international morality, has the full and whole-hearted
support of the countless millions of her Indian subjects. In fact, Great Britain’s
resolute action, in timely intervening in this great contest, has not only
secured for her the silent approbation of many neutral Powers, but has evoked
universal admiration from all quarters and has raised England in the estima-
tion of the whole world, and has ennobled and illumined British history for
all time to come.

. My Lord, all honour to Great Britain for going to war with Germany,
cven for a ‘sorap of paper’ for which Germany felt such supreme and Pilate-
like contempt. Your Excellency hus rightly anticipated us, and we all feel
grateful to you for your correct representation of the Indian national feeling on
this momentous ocoasion. The civilised world is no longer in any doubt about
our enthusiastic loyalty and devotion to England, through whose beneficient
contact and guidance we hope to attain our social and political goal.

“ My Lord, this war, so terrible and so minatory to the whole fabric of
European civilisativn, has its siiver lining ; it has demonstrated once for all the
absolute solidarity of the Empire. The most perfect harmony exists among the
various units, India included, on all large and important issues ; the Empire is
absolutely united in the presence of a common danger. The war may thus yet
. prove a blessing in disguise. It is clear, My Lord, that in the present war
Germany counted too much upon British neutrality, French unpreparedness
and Russian weakness.

“ My Lord, in this great crisis, in this hour of trial, the Dominions have
magnavnimously come forward and placed all their resources at the disposal of
the Mother Country ; but, My Lord, we in Indin are not behind-band the Domi-
niops ia this respect. I am not wrong in stating that India bas been foremost
in adding her voice to the loud and deafening chorus of spontaneous loyalty which
is reverberating throughout the whole of the British Empire. Iodia, whose in-
terests are permanently and indissolubly interwoven with those of Great Britain,
and whose progress and prosperity are solely dependent upon the security of the
British Empire, is ready to lay at the disposal of the Crown all that it posses-
scs,—the lives, the properties, and the services of her sons. The one thought
thal is now supreme and uppermost in our minds is how we can best serve the
interests of the great Empire of which we are not an unimportant unit. My
Lord, we proffer with cheerfulness all our resources to the service of the Empire.
If need be, we would bear the burden of any fresh taxation that may be found
pecessary in this unexpeoted calamity tfo carry out to its bitter end this just
and righteous war. 'We, as citizens of the British Ray, owe sacred duties and
obligations to the Crown under whose auspices we have lived aud prospered,
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under whose paternal eare and guidance the destinies of this great country have

sen moulded for over a cenfury. All tho resources of a vast and uuited
Tmpire will be ungrudgingly thrown into the great struggle. 'We, in com-
mon with the oitizens of Great Britain, are resolved to see this mighty struggle
through, not in a spirit of vain gloriousness or vindiotiveness, but because
we all fully aud clearly realise that the time has coms finally to end the ever-
increasing, distressing, and appalling burden of armaments, which has been
forced upon the British Empire by Germany’s unjust ambitions.- and her un-
ceasing intrigue against the peace of the world ; that, in short, the time has come
for vigorous steps to checkmate the pseudo-Napoleon “of the 20th ceatury and
1o save Europe once again from the dread night-mare of military autooracy.

~ * My Lord, I cannot refrain from taking this public opportunity of offering
to Your Excellency and your Government India’s humble but heart-felt con-.
gratulations on the wise and statesmaunlike decision to emplay Indian troops in
this great war, and to give them the much-covcted opportunity of closely
identifying themselves with Imperial interests. My Lord, this welcome deci-
sion of His Majesty’s Ministers, taken, asis clear, under Your Excellency’s’
thoughtful initiative, has given a great impetus and patriotic fervour to our
determination to stand by Government in this great emergency.” My Lord, duty,
irrespective of consequencss, is one of the most inspiring tenets of the Eastern.
Faith. Asthe Hon’ble Sir John Heivett lately remarked, the employment of
Indian troops side by side with the hest troops ia the world, "will go a great
way. to make British rule in India more popular than any other step the Gov-
ernment could take. My Lord, during your term of office you have placed.
India under the deepest debt of gratitude in many matlers concerning her true
interests, but Your Excellency’s action in employing Indian troops will stand,
out.in bold relief as an epoch-making event iu British Indian history.

-« My Lord, I only wish to add a word more, and that on behalf of my som--
munity.. The Parsees are scattered all over India; they yield to no other com-
munity in their unswerving devotion, loyalty and attachment to the British
Crown ; and, in common with other commuuities, they pray for a speedy and
glorious termination of this war, and for the success and triumph of the Bri-
tish arms ard the allied forces.” . _

“The Hon’ble Mr._ Rama Rayaringar:—“ My Lord, I beg
to accord my cordial support to the Resolution, both on' my behalf and
on behalf of the constituency I have the privilege to represent -on this Oouncil.
The fact .that some of the earliest and most decent offers of spontaneous
help with funds and personal service came from the landed Aristocracy
of the Madips Presidency makes the posilion of my constituents quite
olear. "Tliey” bave justified their existence as an important factor of Indian
Society. Nor are other classes of people of the Presidency slow to come
forward - with, their contributions. Madras is as enthu-iastic in its support
of the“war as any other part of the British Empire. The conviction that the
war England has declared is a righteous war has only added to our cnthusiasm.
My Lord, about our loyalty to Government, I am sure, there was never in an
quarter reasonable doubt’; buf the present spontancous esthusiasm of the people
in the British cause is a new factor which ought to bs specially welcome to
England. It was difficult for an out-sider to gaug: the true Indian feoling
towards England, but the present crisis has made it clear. It bas shown unwmis-
takably how deeply attached the pe’ogle of this country are to the British Rule,
and what sacrifices they are prepared to make to ensure its permanence. My
Lord, His M"JF???'”, gracious messages to India on the two {:?storio occasions
and Your Lordship's unearied etforts to sccure for the Indian a better treatment,

~both at home and abroad; haye converted Indiun loyalty into an adtive fecling of
-enthusiastic devotion to'E igland. ‘L'he feeling is universal, Every Indian fervently
prays for the success’of Britich-arms in the prescnt wur, and evory one is anxious
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to confribute to that success. My Lord, if at the present moment any Indians con-
sider themselves unlucky, it is because their offers of personal service on the field
have not been nccepted by the Government. I do not fora moment doubt the
wisdom of the Government’s decision from a military point of view ; at the same
time, the very fact that such splendid material had to be rejected, chiefly for
want of training, ought to suggest to Government a sympathetic reconsideration
of the Government policy in the matter of Indian Volunteering.

“ The time has come, My Lord, when a serious effort should be made by
Government for the constitution, equipment and training of an Indian Militia
for . employment, at short rotice, in the field on occasions like this. Indians are
ready to fight for the Empire, and their martial traditions should commend their
claim to favourable consideration. It is a great thing the British Governmeat
has done to give the Indian Army a chance in the European war. Itis
specially gratifying to note that the initiative came from Your Excellency.
1 have no doubt, My Lord, Indian men and officers sent out to fight the enemy
will justify your confidence in them.

“My Lord, the Honourable mover has referred to financial burdens of the
war. Need we assure Your Excellency, after all that the people have them--
selves said about their readiness to place their resources at the disposal of
Government, that any pecuniary sacrificethat may be required of them will be
cheerfully made ? ’ :

“ There are opportunities to improve the resources of the country. German
articles not finding their way abroad, there appears to be again a market for
Indian natural Indigo. The Sugar industry of India is likely to improve. If the
Government take this opportunity to encourage the production in India of the
articles we now import from Germany and Austria, the material wealth of -
the country will greatly increase; and this increase will more than make up
for the temporary financial burden. But be this as it may, we deem it our -
duty to stand by England and make every sacrifice that is required of us. We
bad it from Lord 8ri Krishna to do our duty without heed to consequences, so
we will do our duty, whatever the consequcnces. May God be with us.”

The Hon’ble Mr. Qumrul Huda :—“ My Lord, to-day we meet
under a peculiar circumstance unparalleled in the history.of this couatry.
War, with all its horrors and oruelties, is raging in Europe. Our August
Sovereign had to declare war to help the King who was defending his honeur
and the honour of his country, and the honour of the whole of Europe. It
is a righteous cause in which our Sovereign has plunged himself. India, beinz
a part and parcel of the Great British Empire, could not have remained
unaffected v:.ith what was going on within the Empire. From all parts and
creeks and cormers of India spontaneous affirmations of. loyalty ‘to the
King-Emperor and to the Throne have reached Your Excellency as represen-
tative of His Majesty. The people were not satisfied with mere expressions
of feeling, but applied for permission to join in active service in the present
war. The British Government could not have satisfied the people of this
country in a better way than to send an Indian Expeditionary force io the war
to fight side by side with the Inglish Army. As soon as this fact was
known, the Princes of India came forward and desired to contribute in some
way or other towards the expense of this Expeditionary force. To meet the
‘wishes of the people in general, Your Excellency'was pleased to organise and
open the Indian Relief Fund to assist the families and dependants of thoss who
are to fight or to go on active service. I need not say that this call was met
with liberally in all parts of the country. All this shows what a
keen and intense interest India is taking in this war. Having seen
the trend of the mind of this country, my Hon'ble friead, Sir Gangadhar
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Chitnavis, could not have possibly voiced our feclings in a more suitable way
than to bring up the Resolution we are discyssing:. We all know what enor-
mously huge expense means a war in these days. We all also know that
England can afford to meet ‘with this expense as long as the war lasts. But
we shall be failing in our duties towards England if we do not rise and help
England in this nnexpected and enormous expense. Shall we not look meanly
ungrateful in the'eyes of the world if we let pass this opportunity of offering
avd presenting our mite for the advantazes and ‘bhenefits we have received and
are receiving every day under the benign and benévolent rule of Britain. T
strongly support the Resolution and submit that' this Council desires His
Excellency the Viceroy to take into consideration the fact that India is willing
‘to share the heavy financial burden imposed on -Great Britain." '

The Hon’ble Maharaja Manindra, Chandra Nandi:—“ My
Lord, I beg to support cordially this Resolution, which has been wmoved by my
honourable friend. It is not necessary for me torefer at any length to the en-
tuusiastic 2nd universal octburst of loyalty throughout India which has been
elicited by the war which His .Imperial Majesty the King- Emperor has been
compelled to- declare agninst the Emperor of Germany. Nover was the sword
drawn in a more rightcous cause ; and the sympathy of the whole civilised world
is with the British Government in the present war. All the classes of His Impe-
rial Majesty's subjects in India are anxious to do their loyal duty totheir August
Sovereign and to the Empire on the present oocasion, and to place all their
résources unreservedly at the service of His Imperial Majesty. It is meet
that we, ‘the non-oificial members of this Council, . and I, as répresenting
the Zemindars of Bengal, should give expression to the feelings of our
countrymen on this the earliest opportunity that we have for doiug
so. My Lond, as Joyal and dutiful subjeects of His Imperial - Majesty
the King-Emperor, - we are particularly gratiied and proud that a contin-
‘gent of His Majesty’s brave Indian troops has been sent to Burope to stand side
by side with their British comrades in arms and the allied forces and fight for
the honour and glory of this great Bmpire. My Lord, we in tbis Council and
our countrymen wouid regard it as a great privilege to share the financial
burden which will be iucurred by the military operations in progress; and we
respecifully . pray Your Excellency to pluce our humble view before His
Jmperial BMajesty the Kir g-Emperor. Your Excellency touk the initiative in
11:¢iug the services of Incian troups at the disposal of His Imperial Alajesty for
'agltiIve dn:ervice in Europe, and Your Excellency hus thereby won the gratitude of
ail Iadia.” ' ’ :

The Hon’'ble Kushal Pal Singh :—*“ My Lord, on behalf of the
landholders of the provinco of Agra, 1 associatc myself with the Resolution.
The President of the Agra Province Land holders’ Association has already
intimated to Your Esxcellency the desire oi the landholders of the provinoce
of Agra to help the Government by every means in their powor. As their
representative on this Council, [ most respectfuliy beg to assure the (Government
of tbeir deep and unswerving loyalty and steadfast devotion. In times past the
gave ample proof of their loyalty. During the troublous days of the Mutiny
tiey displayed conspicuous loyalty. At the present time, when every class
and community throughout the ‘country is keen to play some part in
Britain’s just war, I ar sure that the landholders of the province of Agru will
yield the palm to nomo in point of loyalty. . '

.+ * From every quarter of the British Empire offers of assistance are pouriog
in, and: it is-more than -getifying 'to know that of all her peoples, those of
Igdla_ax'e wellt.o the fgre. ~ The pevple anl princes of Ludia are offering their
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lives, their services and their resonrces-with an earnestness and spontaneity that
will be remembered in Indinn history. There is a determination here to-
hesitate at no sacrifice that may become necessary. The countless meetings

that have been held all over the country to give expression to this determination

fully testify to the fact that never before in.the history of India has such un-

paralleled enthusiasm prevailed, -or. has such magnificent patriotism been -
demonstrated by its people. Therehas never been a war of this magnitude before

in the world's history, and it must necessarily impose an extremely heavy

financial ‘burden ‘on the United Kingdom of Great Britain and Ireland. The

people of Iudix therefore desire to sharein the cost of the war ; and thus to show to

the world that they realise their obligations to the British Emplre,whlch to quote

the words of the Prime Minister of Bugland, ¢ knows no distinction of race or

class, where all alike are subjects of the King- Emperor and are joint and

equal custodians of the common interest and for tunes’.

t: “ Your Excellency’ has placed the people of India under a debt of deep
gratltude by giving an opportunity to the Indian troops to pmuclpa.te in the
war.’

-~ 'The Hon’ble Mr. Ghuznavi:—“ My Lord, on behalf of the 24
millions of Mussalmans of Bengal, whom I have the honour to represent in this
Council, I rise to give my heartiest support to the Resolution which has been
nmoved by my friend, the Hon’ble Sir Gangadhar Chitnavis. The Mussalmans
of India’ yield to none in their loyalty and devotion to the British Throne, for
they recognise that, within the folds of the British Ewmpire there flourishes the
largest Moslem Empire that has ever existed in this ;world. Under the Pazx
Br ztanmca there are assured to upwards of hundred millions of Mussalmans
peace, ‘tranquillity, settled government, even-handed justice, absolute religious
toleration, and a keen sympathy and an earnest desire on the part-of the Rulers
for theu‘ advancement aund prosperity. .

‘“ At the outset, with Your Lordship’s permus(on, X w1sh to clear the air.
There may have risen in some minds, uncharitable to Mussalmans, the ques-
tion of what would he the attitude of Mussalmans of India if Turkey were
involved in this war. That question, My Lord, has been emphatically, prompt-
1y, firmly aud unhesitatingly answered by the Mussalmans of Bengal as well
ss other parts of India. Attached as Moslems are to their religion, which they
hold dearer than life, they know full well that in this war no such question is
.involved. -They also know too well that England is not now or ever likely to

go to war when any such issus is at stake.

“ My Lord, there is another potent factor which has evoked the sympathy

of practically the whole world on the side of ‘England. Euglaund, the home of
_liberty and freedom, has unsheathed her sword in defence of the liberties of a
friendly State and for maintaining the integrity of a weak mneutral neighbour
dgainst the unholy ambitions of the Mailed Fist of Europe, the disturber - -of
the World’s peace. Who is there amongst the citizens: of the British Empire
who is not prepared to sacrifice all he holds dear when the very honour of his
giorious Empire is involved ? India of to-day is the creation of England ; her
destiny is linked with thit of England for weal and for woe ; hex educa.ted
classes that represent the masses are the p*odun{s of English training and
English thought. Such being the case, India is prepared to take her full share
of the-burden of upholding the prestige of the Empire in this gigantic struggle
in which the Mother Country is involved. . Since that memor ablo day, the “dth
of August, when the news was flashed of the declaration of war, not only have
Klusshimans found their way to their Mosques and Hindus to their Temples to
" offer prayers for the success of the British Arms,—not only in every hamlet, in
ever y village, in every town, in every capual haVc thousa.nds in meeting
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assembled ed and have asserted their staunch loyalty and devotion,—but ono and
all of them have offered all their resources and their personal services.. In
Bengal, particularly, enthusiasin has run high, cldsses vying with classes, com
munity with community, in offering all they are capable of. Bengali youths
offered themselves as volunteers for the front in their thousands. But since
that was not possible as things were at present, they volunteered to form them-
selves into an Ambulance Corps. DButas that too was not practicable
as they were untrained, they are ready and willing to put themselves under
training should the Government graciously make the necessary arrangements.

* Be-it said to his everlasting credit, the encrgetic Governor of Bengal,
His Excellency Lord Carmichael, no sooner did the nows reach him than he
repaired to the head-quarters ina manner in which none of his predecessors
had done before ; and under his able, statesmanlike and sympathetio guidanoe,
Bengal is getting quite ready for any emergency. Apart from suﬂﬁbinq
largely to the various Relief Funds that have been started, Bengal has
resolved to make a present of a supply of gunny bags to the Expeditionary
Force, as a special token, peculiarly her own, of her attachment to the Empire.

“ My Lord, how true is the old adage that ‘there is a silver lining to every
cloud ’. This war too has its many bright sides. Not the least: rexplendent of
which is the fact that it has demonstrated to the whole world how truly united
was this Empire; and how every one of its component parts had forthwith sunk-
any internal differences it might have bhad, and bad all joined together in.
upholding the prestige of the Empire as a whole.

. “The next bright point which seems to me worthy of notice is the impetus
that it is likely to give to- our arts and industries, if we would only now
éeize the opportunity that Providence has thrown in our way.  Bebgal is
grateful to its Governor in this connection for baving deputed iir. Swan to.
m.ake inquiries in this direction ; and I trust other Provinces will follow suit.
Germany and Austria have already reaped a rica barvest in this country ; and
the time is now come when we should, one and all, resolve to do without all
those ar:icles which have been yearly imported from those countries.

“ The second portion of my friend’s Resolution relates to the desire on the
part of the people of India to participate in the financial burden now imposed
by this war on the United Kingdum. My Lord, from what I have already said,
it would be, I think, abuiidantly ciesr that not only are we anxious to supply
the sinews of war, but we are prepared cheerfully to go far beyond that. e
desire to offer all the resources that we can command for the service of the
Empire at such a crisis as this. India is fully prepared to take her proper
share of the same. May I, on behalf of the Bengal Mussalmans, again assure
Youor Excellency of our staunch Ioyalty and our willingness to render what-
ever help we are capable of for the Empire, and join my friend in requesting .
Your Excellency to convey to His Gracious Mnjesty, our King-Emperor, this
humbloe and loyal message from ‘he people of India. '

“The people of India are deeply grateful to Your Excellency for
despatched the Expeditionary Force, particularly the Indian regiments, who'
will now fight side by side with the other sons of the Empire, British and.
Colonial. - Your Excellency, by this single act, has created one more tie that
will bind India to England. We baveno doubt tlat, under Providence, the
Indian Expaditionary Force will be able to givea good account of itself, and-
cover itself with glory and win rich laurels for fair Hindustan. :

77«1t must be 8 matter of pecitliar gratification to me and to my Colleagnes’
that at least one Indian meémber of this Council bas at the pre:ent moment gone
to the front to serve his King and his Country—I mean, the gallant Tiwans.’
1, for one, wish that others amongst us could have had the same opportunity,

y -

»



RESOLUTION ON THE WAR ARD THE QUESTION OF FIN AN- 29
CIAL ASSISTANCE IN CONNECTION WITH TOHE EXPEDI-
TIONARY FORCE SENT I'ROM INDIA.

(8T SeeprEMBER, 1914 ) [BL-. Ghuznavi; Raja Jai Chand ; Aaharaja
Ranayit Sinha.)

“ My Lord, one word more, and I have done. In replyio the Moslem
deputation, a foew months ago, Your Excellency was pleased to say as follows :~—
‘I need hardly repeat to you here what 1 said in the Legislative Council at
Simla in September last as to the Resolution by the British Government of
the absolute necessity for the maintenance of the sfalus quo as regards
the Holy places in Arabia But I would point out that this is an impor-
tant and powerful livk between your community and the Government and
our King-Emperor, for it is only in view of the religious interests of the
Mussalmans of India and the value that the Government attaches to the
religious freedom and Mohammedan control of the Holy places that such
responsibility could rest on Great Britain When such sentiments, My
Lord, animate the Government, I say, with all the emphasis I can com-
mand, that Your Exc-llency could count on every single Mussalman if the
requisite permission were given to buckle his sword and march to the front
and shed his blood in defence of the Empire.”

The Hon’ble Raja Jai Chand :—“ My Lord, the present is an
occasion when everybody’s heart is full of enthusiasm and feelings of
extreme devotion and untiinching loyalty towards the Crown. I am spezking
on behalf of the aristocracy of the Iunjab, its landholders and martial
tribes, of whom each and every member has offercd his personal services and
all his resources to the Government, My Lord, let me assure Your Excellency
that we arc all, as one united body, ready to sacrifice ourlives and whatever
we have to uphold the honour of tle British flag.

~ *With these few words, I most heartily support the Resolution moved by
the Hon'b’e Sir Gangadhar Cbitaavis.” ' ' ‘

The Fon’ble Maharaja Ranajit Sinha of Nashipur :(—
“My Lord, T hearlily associate myself with the Resolution which has
beea moved by my honourable friend, Sir Gangadhar Chitnavis. IHis Majesty's
Gorveroment, every one knows, has been forced to embark upon this war, not
for the sake of extending its territory, or to show to the world its great naval
and military powers, but for the sake of honour, humanity, justice and eivili-
sation, so there is not a shadow of doubt that success will be on our side, as
our cause is righteous. But we should not, as loyal subjects of the British
Crown, sit silent. We are willing, and we have already expressed our
resolve to Your Excellency that we are willing, to serve the Empire and
to offer our lives and property for the sake of the Crown and for the Empire.
1We are deeply indebted to the British /raj for the manifold blessings which
we enjoy, and there is. not a single soul in the whole of Indin, if
I may be permitted to say so, who does not like the British Government
and who does not wish tuat the British rule should ever continue here,
aud that there is not a single person whois not willing to do what 1is
possible for the continuance and safety of British rule in this country.
My Lord, we are indeed grateful to Your Excelleucy for sending Indian troops
to the war. According to Hindus, we look upon the Sovereign as the incar-
nation of God and we consider it a most pious thing to die at the battlefield,
so we are confident tkat the Indian troops who have gone to Europe to fight
shoulder to shoulder with British and Colonial troops, will ungrndgingly fight
for the success of the British arms and will not hesitate to give their lives on
the battlefield for the sake of their King and Empire. My Lord, Bengal, which
I have the honour to represent here, has already conveyed, through her Gov-
ernor, to Your Excellency, her ‘deep and uoflinching loyalty and devotion to
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the Throne and person of His Majesty ; and I, as one of its humble representa-
tives, beg to take this opportunity of repeating the assurance to Your Excel-
lency, and, through Your Excellency, to His Imperial Majesty the King-
Emprror, that Bengal will yield to none in her unswerving and unflinching
loyalty to the British Crown and attachment to the British Throne. Oar young
men are enthusiastio to go to the war and serve the King and Empire ; and if it

- be possible for the Government to utilise their services, I am sure they will not
be failing in duty in rendering whatever assistance they can. :

«« My Lovd, I also support heartily the second pért of the Resolution. It is
our duty to offer every help possible for the success of the British arms, whether
in the form of personal service or rendering such help as is necessary, and wo
shou'1 ungrudgingly bear any burden which may be imposed upon us in order

" to assist the British Nation at this time. o

¢ My Lord, we are rendy to oco-operate with the Government in any matter
which may be brought forward for the safety of the Ewpire and for the success
of the British arms. \

“ With these few words, I beg to support the Resolution.”
The Hon’ble Mir Asad Ali Khan :—*“ My Lord, we meet to-day

under extraordinary circumstances. The European War has cast a deep gloom

- all over the Indian Empire. Nevertheless, it is like unto the da: kness before the

. coming dawn, England’'s victory is India's victory, and England’'s loss is
India's loss. With England we are bound to rise or fall. For the fortunes
of this country are providentially interwoven with those of England. At the
present crisis, a crisis that threatens the very existence of the Empire, mere
expressions of loyalty are of little use. The oldest Presidenoy, I have the honour
to represent, I am proud to say, is loyally fulfilling her part in this war. No

_greater testimony is needed than the fact that good old Madras has already
subscribed over fifteen lakhbs of rupees to the War Fund, We are ahead of all
qther provinces in this iaatter. :

. As a humbhle representative of the Madras Muslim community, whose
staunch and steadfast l1syalty to the British Crown and Government is only too
well kuown, I may be rermitted to assure Your Excellency and, through Your
Ezxcellency, our beloved King-Emperor, of our faithfuiness, willingness and
-readiness to render to the Government whatever help may be required of us. I

-rejoice to find that.the Resolution before the Counail asks toshare in the finan.
cial burden of the war. - Whatever differences of opinion there might have
been in the past as regards India’s share in the Over.seas wars, there is but
bne opinion at present, that India, poor asshe is, will gladly share her burden.
.All of us earnestly pray for the success of British Arms. Britain’s success will
be a complete- vindication .not only of national fair play and justice, but of
.interpational honour snd.glory. .

. *“ My Lord, XI'shaii be failing in my duty as 4 member of Yoar Excellency’s
Council, if I do not express our gratitude to Your Lordship personally and an
“to the Government of india for sending our troops to the theatre of war in
Europe. ' By this gracious act Your Excellency has but added one more link
'in the golden chzin’that binds. Iridia to England. Many of usare no doubt
.aware of the part Your Excellency has played in this delicato transaction. The
future historian will no doubt ‘assign to Your Excellency your just and deserved
place in the memorable records ~of the present war.

... % Tn;; heartily; supporting ;-the Resolution, I associate myself with the
- Honaurable mover,: - 8ir Gangadhar Ohilnavis, in all that he has said, and fully
share his'views and sentiments.”

-
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The Hon’ble Rai Sitanath Ray Bahadur:—“ My Lord, woare
in the midst of a great crisis. \Ve are an integral part of a great Empire of a
world-wide power, which is now engaged in a fierce straggle. Itis a life-and-
death struggle in which the whole of the civilised world is involved, and the deep
cannonading which is convulsing Europe is roverberating, so to speak, on our
very shores as well ; aud the immediate effect of that fierce struggle has already
become visible in the paralysis of our trade and commerce.

“ There aie solemn moments in the life of a p=ople when all privateinterests
should be subordinated te the supremo requircments of the Empire. One of
those moments has now arrived. It is time that, as an earnest of our deop
attachment, loyalty and devotion to the King-Emperor and bis Throne, we
should, and we do, place our life and property at the disposal of the British
Government.

. “In my life, T have secen several demonstrations of loyalty and devotion,
but never before have I witnessad such a wave of loyalty and enthusiasm per-
vading the land, pormeating all classes of people. Wherever I go, wiih whom
soever I may tall, I find only one sentiment uppermost in every heart—
Success and victory to British Arms. Whatever differences, all unduobt-
‘edly of a trivial nature, there might have been befween the rulers and the ruled,
have now all been completely cliaced, and in their place, there is one . complete
identity of interests and unity of purposes. Success of our rulers is our success,
their joy is our joy, their sorrow is our sorrow. The complete uunity of -our
interests has been very well demonstrated by the wise and statesmanlike action
taken by the British Cabivet on the initiative of Your Excellency. I mean
the despatch of an Indian Expeditionary forceto Iurope to fight the battle of
the Empire. This has gluddened the hearts of the Indians for more reasons
‘than one. It has not only satisfied the just.pride of the several martial races
that inhabit India, it has not only enhanced their sense of self respect, but has
also established and proved, before the world at large, their common citizenship
Witli the inlidbitants of the other parts of this great Empire.

“ Our interests, our fortune, our life and property are, so to say, inextricably
entertwined with the fortune of the British Empire and as such, we fervently
.pray to the Almighty Father; the Xing of kings, fo give success to the British
arms, to allow a just cause to triumph over unrighteousness.

_ % Ag for the second part of this Resolution, all that I need say is that, should
octasion arisé, Iadia will be only too glad to participate, according to her means,
in the costs 6f this great war; for thisis a war in the success of which
-every part of this Empire is vitally interested.

. “ With these few words, asa member of the Indian mercantile community,
1 beg to give my humble support to the Resolution. *

.. The Hon’ble Maharaj-Kumar Gopal Saran Narain
Singh of Tikari:— My Lord, the Resolution that is now before the Council
18 50 clearly commendable that no argument is needed to support it. . Daty
visibly defineg the line, and Honour points the direction that we should take.
‘Our Sovereign, the King-Emperor, has been drawn into a war that is not of
his seeking ; and in defending the neutrality of Belgium and the cherished
rights of France, British arms are being exegcised in a cause thatis righteous
‘and just. England, ever alive to the humanising advantages of peace, persisted
so long as she honourably could in neutrality, but when Honour and Duty
‘sounded their.call, no answer but the one given could be returned.

« Spléndid sxamples of loyalty to the King-Emperor and devotion to tha
-dnteri: ts of -the Boipire are being furnished by the other units of the Empire,
and it isbut a healthy spirit of emulation that we should also contribute our
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mite for the maintenance of England's greatness. Our loyalty to the King-
Emperor does not require to be professed, our love for his angust person does
not stand in need of demonstration, our appreciation of British rule in India
is above discussion, and the privilege of being a unit of the greatest Empire
that the World has seen is our proud possession.

« My Lord, I support the Resolution.”

The Hon'ble Mr. Surendra. Nath Banerjee :—* My Lord,
I desire to associate myself and, if I may, the people of Bengal, whom,
. along with my friends on my left; I have the honour to represent in this
Council, with this Resolution. Every Province of the Indian Empire has
spoken upon this subject with the utmost clearness and emphasis, and I may
add with unparalleled enthusiasm. :

““ My Lord, it now devolves upon this Council, as the supreme representa-
tive body in the Indian Empire, to focus the public sentiment, to bring
together the scattered echoes of the public voice, and to invest them with the
solidarity, the diguity and the potency of the nntional voice. ‘To-day, My Lerd,
it is not this Province or that Province that speaks in this Council cbamber, but
here are repeated the echoes of the collective sense of the Nation uttered through
their chosen representatives. :

““ My Lord, we desire, the representatives of the Indian people, to assure
Your Excellency of our unswerving loyalty to the Crown and of our firm
resolve to stand by the Empire in this crisis. Apart from the hom and
allegiance which we owe to the great Empire to which weare so proud to belong,
the Government is entitled to claim our whole-hearted support even on the
merits of this controversy. Truly, the sword has been throst into the hands . of
.England and not into the hands of the German Kaiser as claimed by him ; truly,
F+gland has drawn the sword in defence of right and justice and the paramountcy
¢t the moral laws. My Lord, Eogland will emerge from this contest higher,
nobler, greater than ever, and she will stand forth before the eyes of the civilised
wcrld and the bar of history as the champion of menanced nationnlities and the
proud vindicator of the sanctity of international obligations. My Lord, our loyalty
has never been questioned, it is unquestionable. Some of my friends referred —
I quote_their words—to the tidal wave of loyalty which swept through the
country from one end to the other, capturing the hearis and imaginations of a
great and vast people. From every section of our population, fromn the bighest
to the lowest, from the prince in his palace to the peasant in his cottage, there
has emanated the most overwhelming evidence of our supreme devotion to
the Empire. The Princes have placed their all at the disposal of the Govern-
ment ; the middle classes have offered their services; the heart of England has
been touched. His Majesty has been graciously pleased to recogrise our loyal
oiers, and, My Lord, the Prime Minister in referring to them has spoken in
terms which will be* graven deep in our heartsand in our memories, and :will
awaken in us & responsive echo. My Lord, our loyalty has sprung from the
fo ntains of our emotions, but it hasits roots also in the reasoned judgment
We are loyal, because we are patriotic; because we believe that with the stability'
and permanence of British rule are bound up tho best prospects of Indian
advincement. We believe that, under British rule, we are bound to obtain
soooer or later, sooner rather than later, the full rights of British citizeiuhip’
and to secure for ourselves a place, I hope an boaourable place, among the freo,
States of a great and federated ‘Empire. My Lord, those are the opes, the
ambitions,which ~ inspire the mind of the educated community - as they
san{. round the banner. of the Empire, which is the banner of Freedom and

ustice. T e e .
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“ My Lord, there are occasions when it is necessary to avow our loyalty,
and this is one of those occasions. We desire to tell the world, the enemies Of
England and all else whom it may concern, that our loyalty is not lip deep,
that it is not merely a formula ; that behind the serried ranks of one of the
finest armies in the world, commanded by His Excellency the Commander-in-
Chief, there are the vast and multitudinous races and peoples of India, banded
together as one man, resolved to defend their hearths and their homes and fhe
great Government which has given them protection, and, if need be, to die in
their defence. That is the feeling which inspires us, that is the attitude which
underlies the loyal offers which have been made. )

“ My Lord, my thouglits necessarily turn to the great province from which
I come, the province of my birth, the province with which I am most deeplyand
affectionately connected ; and, speaking of that province, I will say this, that
Bengal is seething with loyal excitement. We can think of nothing else.
Every word of what I am about to say is literally true. We can think of
nothing else, we can talk of nothing else, we can even dream of nothing else,
than the war and how we may assist the Government. My Lord, we wanted
to raise a Volunteer Corps of two thousand men. In less than six days’ time
600 young men enrolled themselves. "We told them what that service meant ;
we told them that they were to act as doolie bearers ; we concealed nothing; we
minimised nothing ; but they flinched not. A recruiting agent, a young barriste,
who went down to Dacca, reported that the Dacca District would alone Le in a
position to offer ten thousand young men. My Lord, I may, perhaps for a
moment, be allowed to relate a little personal incident which took place the
other day. A young Bengali Brahmin came up to me and said ¢ Sir, I want
your services in an imporfant matter’. I said *they are at your disposal °.
He said ‘I want to go to the front and serve the Government in any
capacity the Government may choose to employ mein. Iam a oyclist, I ean
drive motor-cars, I am a draftsman; I do not want any pay whatsoever °.
And, my Lord, this young Brahmin comes from one of the most orthodox
families in the province. His grand father was a great pandit. The fact
shows how far the leaven has proceeded ; the fact shows that the sentiment is
deep, genuine, widespread. ~There are Bengali doctors of the highest
eminence who have offered their services so that they might be taken to the
front and afford medical relief. My honourable friead, the Director General of
Post Offices and Telegraphs, will be able to tell this QOouncil how eager the
Bengali clerks in his office were to be sent to the front along with the Post
Office at the base of operations.

“ My Lord, that is the sentiment of Bengal and I take it that that is the
sentiment of all India. It is for the Government to decide whether and how
far they will avail themselves of these loyal offers. And, my Lord, I will
say this, that no more splendid opportunity.has ever presented itself to Anglo-
Indian statesmanship than now to decpen the loyalty of th~ people, to add to
their contentment, to enhance their self-respect, to inspirs them with the spirit
of Imperial citizenship and bring India and England closer to one another by
the ties of mutual service which, when performed in a season of danger, cannot
fail to engender mutual esteem, mutual affection and mutual gratitude, which,
aftor all, my Lord, constitute the true cement of Empire.

« My Lord, I have a few words to say with reference to the second part of
the Resolution. The second part of the Resolution follows as a matter of neces-
sary corollary to the first. It embodies in a concrete form the intentions
and the views conveyed in the first part of the Resolution. If we are loyal, if we
really mean what we say, then our loyalty must touch the springs of human
. action, must lead us to acts of self-sacrifice, and this Resolution  points to the
direction in which in the opinion of this Council a sacrifice may be made. My
Lord, may I crave yourindulgence for a moment to consider the constitutional
aspect of this question, not with a view to raise a discordant note but rather ta
reply by anticipation to objections which might be taken to this part of the
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Resolution. My Lord, under the Government of India Act of 1858, except in
the case of an aotual invasion, or of a sudden emergency, the revenues of India
cannot Le applied to meet the cost of any expedition outside the limits of India
without the consent of both Houses of Parliament. Lord Morley tells us in his
* Life of Gladstone’ that this was Mr. Gladstone’s provision, and ho inserted it
with a view to safeguard the financial interests of India. My Lord, I am sorry
to have to say that this provision used to be systematically violated until Lord
Morley came to our rescue, when he introduced a Resolution into the House of
Commons connected with the Soudan Expedition; and ever since then this
provision of the statute has been scrupulously respected. Further, my Lord, the
people of India are poor. The farthest limit of taxation bas been reached, and
our own domestic wants are numerous and pressing; but, my Lord, all these
constitutional and other considerations must be held in partial abeyance in the

resence of the grave situation in which we stand to-day. To-day we are con-
fronted with a crisis of the gravest monment. The very existence of the Empire
is at stake ; at any rate, its credit, its glory and reputation are oopardised. We
belong to the Empire ; we are the children of the Empire; we are a part of it.
We claim the full privileges of the Empire. Can you [turning to the non-official
representatives], as self-respecting men, claim the privileges of Empire without
bearing its burdens? Privilege and burd:n go together. . We‘agpire to colonial
self-government ; then we ought to emulate the example of the Qolonials, and
try to do what they are doing. Our participation in the burden of Empire at
the present moment will constitute an irresistable claim to the rights of equal
citizenship and equal privileges, which we are so anxious to secure. My Lord;
with these words, I support the Resolution, coup'ed with the earnest hope that
our burden may be proportionate to our means and oconsistent with the satis-
faction of our most pressing needs and wants.

“ My Lord, in conclusion, I desire fo associate myself with my Ool]eaguei
in the expression of deep and fervent gratitude to Your Excellency, which they
have all voiced with snch emphasis, for taking the memorable step that you have
taken in sending out an Indian contingent to fight in a Buropean war. My
Lord, this is indeed an epoch-making departare. It will constitute a lauz
mark in the history of our country, and will help to bring England and India
closer together in the work of progress which has been so happily ivaugarated.’

: - His Excellency the President :— It has been a source of .ro-
found pleasure to me to Jisten to-day to the loyal and patriotic speeches made L'v

Hon’ble Members of my Council, and it has struck me during the course of
to-day’s discussion in ‘Council that this remarkable demonstration of loyalty and
of unity with the Empire has been a fitting baptism of this new Chamber.,

“ 1 fully recognise that the views expressed by Hon'ble Members represcnt,
not merely their own pergonal views, but those of the-whole country, which has
been ‘deeply moved by the fact that the Empire has, through no fanlt on the
‘part of its stalesmen, been placed in a position of grave external danger. Tho
‘hearly desire displayed on every ‘side to make material sacrifices and to oifer
‘personal service has been a ‘striking demonstration of the enthusiism of all
classes and creeds ‘to unite “with the Government in resisting the ressive
action of a Power, which can only he regarded as a reenace to civilisation in its
savage efforts to dominate Europe and indirectly the World. India hag gladly
given her sons to fight theé cornmon foe side by side with tho sons of Great
Britaiz}, Canada, Australia and New Zesland, and we may, with oonfidence
and with pride, Jook forirard to their achievements on the battlefield being
worthy of the best and highest military traditions of this country. Tt is no longer
a gecret that we haye already-despatched two splendid divisions of infaotry to
Burope and one cavalry brigade, whi'e three more cavalry brigades and four
additional ~ficld - artillery . brigades -will follow immediately. - We have rlso
another division of infantry with some excellent regiments of Imperial Bervice
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Troops ready to start for Egypt to meet any emergency. That we have beou
in a position to send a military force of over 70,000 combatants to fight for
the Empire across the seas is a legitimate source of pride and satisfaction to
India as a whole; and with the knowledge that practically all the Ruling
Chiefs have placed their military foroes and the resources of their, States at the
disposal of the Government, it is clear that we are not at the end of our mili-
tary resources. Several of the Ruling Chiefa have, in accordance with their
desire, been selected to accompany the expelitionary force, whilst all who
have had any military training have expressed a desire to serve. Amongst
those selected are Maharaja 8ir Pertab Singh, Regent of Jodhpur, and the
Maharajas of Bikaner, Patiala, Rutlam, Kishengarh, Jodhpur, the Nawabs of
Jaora, Sachin, Bhopal and several other leading Indians of rank and distinction,
amongst these being our friend Malik Umar Hayat, whose checry presence in
this Council we shall all miss. I should like to add at the same time that our
ally, the Maharaja of Nepal, has also very generously placed his forces at the
disposal of Government, while I have received from His Majesty the Amir the
most friendly assurances.

“That Hon’ble Members should desire at the same time to share the
financial burden cast upon the TUnited Kingdom by the war is a very
natural and lecitimate aspiration, and one that I cannot commend too highly.
I speak for the Government of India when I say that we arein full accord and
complete sympathy with the wish expressed, and will be very pleased to gratify
it as far as we legitimately can, having due regard to the interesis of the Indian:
tax-payer. You are no doubt aware that we are bound to suffer financially
from the war and the consequent dislocation of trade, entailing as it will a
falling off in our customs returns and railway receipts. We could however,
under ordinary circumstances, have asked the Home Government to bear the
whole cost of the expediticnary force, asin the case of the forces sent to China
and South Africa, and 1n this way we could have effected very considerable
counter-savings. But I must tell you that we have actually had this matter
under our consideration, and we felt that it would not be in accordance with the
wishes of the people of India that, in a crisis like the present, India should gain
s material advantage at the expense of the Home Government in the savings
effected on the despatch of a large expeditionary force*to Europe, a feeling
which has received full confirmation in the resolution which has been moved
and in the speeches which have becn made. On behalf of Government I
accept that resolution and shall not delay to communicate its terms to the
Secretary of State, and it will strengthen our hands in the recommendation we
felt lisposed to make, and shall now proceed to make, that, under present
circumstances, we should acoept such portion of the cost of the expeditionary
force as would have fallen upou India had our troops continued to be employed
in this country under normal circumstances. So far as a rough estimate can be
framed at present, and it must necessarily be a very rough one, the net
amount which the Government of India would in this.way contribute to His
Majesty’s Government, assuming that the war lasted till towards the end of
the current financial Jear, would be about one million sterling.

“ Hon’ble Members will Lave seen the announcement in the press of the
eplendid offer of 50 laklis as a contribution to the-cost of the expeditionary
force made by His Highness the Maharaja of Mysore. I cannot sufficiently
commend this striking and patriotic action on the part of His Highness, whose
loyalty, generosity and liberal views are so well known. The monsy so offered
will be placed at the disposal of His Majesty’s Government as an additional
contribution and has been ear-marked for meeting the cost of the transports
taking our troops over-seas.. Any other similar offers that may be made will
be treated in the like way, '

“ I trust that this solution of this somewhat difficult question will prove
satisfactory to Hon'ble Members and to the country at large. Wo shall thus,
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besides placing a large “portion of our Army—which, be it remembered, is
primarily maintained for the defence of India—at the disposal of His Majesty’s
Government, also present them, and that at a time when, as I have said, the
war is likely materially to affect our budget arrangements, with a sum which
may run to about a million sterling. A coutribution on more liberal lines
than this would not, we think, be fair to the Indian tax-gayer ; but that we
should go to this extent in helping the mother country is, I believe, a measure
which will be in unison with your wishes aud with Iudian sentiment generally.

¢ There is, I believe, nothing like comraieship in arms before the enemy,
and joint partiocipation in the dangers and bardships of war fo level all distinc-
tions, to inspire mutual respect, and to foster friendships. This I regard as the
bright side of the despaich of our troops to Europe and of the heavy and
material sacrifices that are being made by India for the sake of the Empire. I
cannot help feeling that as a consequence better relations will be promoted
amongst the component parts of the British Empire, many misunderstandings
will be removed, and outstanding grievances will be settled in an amicable snd
generous manner. In this sense out of evil good may come to India, and this
1s the desire of us all. ‘ '

* In conclusion, I accept, on behalf of the Government of India, the loyal
and patriolic Resolution moved by the Hon’ble Sir G. Chitnavis, and I shall
- have very great pleasure in telegraphing its terms to the Secretary of State and
in asking Lord Crewe to be so good as to lay it at the foot of the Throne of our
King-Emperor.”

The BResolution was put and accepted.

THE SEA CUSTOMS (AMENDMENT) BILL.

The Hon’ble Mr. Gillan :—* My Lord, T move fcr leave to intro-
duce a Bi:il further to amend the Sea Customs Act, 1878.

- “ The objects of this Bill, very brielly, are first, to give an additional facility
to traders which they cannot enjoy under the present Act, and enable them to
ship goods in antic:pation of the presentation of the shipping bill and of pay-
ment of charges; secondly, to amplify the power of prohibitisg exports and
imports which at present, under the existing law, must be made from or to all
countries so as to enable prohibition to be made, if necessary, with regard to

_any specified conntry; and, lastly, to make a somewhat similar change with
regard to the power to prohibit payment of drawback. C 1 theso poiats, and in
the wording of section 155, experience has shown small defects in the existicg
Act, which it is the purpose of this Bill to remove.”

The motion was put and agreed to.
The Hdiﬁ)lé MrGilla.n ¢—* I introduce the Bill, and move that

‘the Bill, together with the Statement of Objects and Leasons relating thereto,
be published in the Gazette of India in English.”

The motion was put and agreed to. _

THE INDIAN LIFE ASSURANCE COMPANIES
" (AMENDMENT) BILL. '

The H'&bﬁ;li.le.lﬁr:vGiuan :—"“ My Lord, I move for leave to infro-
duce a Bill to' amend the Indian Lifo Assurance Companies Act, 1912.0 e
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“ The amendment kere proposed merely recognises the transfer t) the new
Controller of Ourrency of certain duties which were formerly discharged by
the Comptroller-General.”

The motion was put and agreed to.

The Hon'ble Mr. Gillan :—“ I introduce the Bill and move that
the Bill, together with the Statement of Objects and Reasons relating thereto,
be published in the Gazette of Indie in English.”

The motion was put and agreed to.

THE INDIAN POST OFTFICE AND TELEGRAPH
(AMENDMENT) BILL.

‘The Hon'ble Mr. Gillan :—“ My Lord, I move for leave to introduce
a Bill further to amend the Indian Telegraph Act, 1885, and the Indian Post

Office Act, 1898.

““ These amendments, as shown in the Statement of Objects and Reasons,
are necessitated Ly the receut amalgamation of the Post Office and Telegraph

Departments and are purely formal.”
The motion was put and agreed to.

The Hon’ble Mr. Gillan :— I introduce the Bill and move that the
Bill, together with the Statement of Objects and Reasons relating thereto, be

published in the Gazelte of India in Euglish.”
The motion was puf and agreed to.

-

THE INDIAN ARMY (AMENDMENT) BILL,

The Hon’ble Rajor-Gencral Birdwoed:—“My Lord, with
your permission, I beg, on behzalf of His Excelleacy the Commandcr-in-Chief,
to move for leave to introduce a Bill to amend the Indian Army Act, 1911,

‘““The objects briefiy are that when the Indian Army Bill was drafted,
Articles 176 and 178 of the Indian Articles of War were transferred bodily to
it as clause 114 with a few verbal alterations only and were passed into
law.
‘* The provisions of section 114 of the Indian Army Aot have been found
to be defective, in that, while providing for the drawing by the Commanding
Officer of any pay and allowances due to a deceased person or deserter, they
do not fully and specifically provide for the disposal of the sum so drawn,

¢ The present draft remedies the defcct and further provides, on the lines
of the English law on the subject, for the forfeiture to His Majesty of the
balance of a deserter’s effects on the expiration of three years from the date of
desertion unless the man has in the meantime surrenderod cr baen appre-

hended.
‘ « No special provision is required for the disposal of the effects of a man
swho is convicted of desertion ; for, if oa conviction heis rerz}oved from the.service,
his estate is settled up like that of any other man who is discharged ; while, if he
is retained in the service, his estate does not need to be set.tled up at all. The
opportunity is therefore taken to aménd the ¢ Explanation ’ to. section 114
accordingly.” )

_The motion was put and agreed to. -
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The Hon’ble Major-General Birdwood :—* I also request per-
mission to introduce the Bill and to move that the Bill, together with the
Statement of Objects and Reasons relating thereto, be published in the Gazelte
of India in English.”

The motion was put and agreed to.

THE INDIAN ATRCRAFT (AMENDMENT) BILL.

The Hon’ble Sir Reginald Craddock :—*“ My Loxd, I move for
leave to introduce a Bill to amend the Indian Airships Act, XVII of 1911.
Although this amending Bill is peculiarly applicable to times of war, it was put
on the stocks long before any idea of an impending crisis was entertained.

¢ Legislation on the subjeot of aircraft is mnecessarily experimental, and
this has been the experience in England and India. This in fact was only to
be expected. The whole discovery of the means of flight initiated ome of
the most revolutionary changes of modern civilisation, and the ultimate
extent of those changes cannot even now be foresecn. New conditions were
introduced of which the world had no previous experience, and in the absenco
of precedent the different legislatures confronted by these novel circumstances,
could only feel their way gradually towards those measures of regulation and
control which from time to time seemed expedient. In England there have
been two Acts passed on the subject: the first in 1911 gave powers, for the
purpose of protecting the public from danger, to prohibit the navigation of
aircraft over prescribed =areas, and enacted appropriate penalties for the breach
of any such orders. It was a short enaciment, and seems to have been pri-
marily designed to protect the general public within the country from such
risks as this new form of locomotion might involve. But later other consider.
ations came to the front. Like other beneficent developments of science this
one was soon seized upon as a possible means of military attack, and as im-
provements multiplied and the range and stability of flight were ually
enlarged and perfected, the military aspect of the questinn inevitably gained
prominence in a counfry where the proteotion which the sea afforded was
threatened by the new peril of erial attack. Hence we find the next Act of

1913 definitely extending the purposes for which navigation might be probi-
bited to the defence or safety of the realm, and it was explicitly provided
that a prescribed area might include the coast line and the territorial waters
adjacent thereto. We also find the inclusion of a drastic provision giving
power to enforce compliance with any regulations made by firing- upon an air-
craft which failed to respond to prescribed signals, and to use any and every
other means necessary to compel compliance with the regulations. Any officer
thus firing was indemnified from any consequences of his act, and incidents
which have already been reported in the war now proceeding will show how
absolutely essential is this power to act immediately, and even to the extent
of causing death.

“ The Indian legislation c. the subject has proceeded uponsomowhat
different lines. The Imperial Council, like the English Parliament, first
legislated in the matier in 1911, and perhaps with more foresight than the
latter took more account of the possible military dangers of the uncontrolled
use of airships. On the other hand, the geographical position of India at that
time rendercd entry into it by flight unlikely. Consequently, the Indian Act
speaking generally, was directed towards control over the manufacture, posma:
sion, use, sals, import and export of airships, that is to say, towards the regu-
lation of their use once they had been brought into India, and the possibi ity
of their misuse from a military point of view was definitely held in view, for.
instance in section 3 (k). Again authority was taken to prohibit the in;port
or export of airships if this was expedient in the interest of the publio safety
or tranquility as also to cancel or suspend licenses in like circum:tances and
acquiro vessels for the public service. As in the first Enelish Act, the pr(;hibi-

tion of flight over presoribed areas was also rendered possti’blc.
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‘ Military requirements were therefore met to a greater extent than in
the first English Act, but there was no specific provision for the prohibition or
regulation of entry by aircraft into British India or over the territorial waters
adjacent thereto. '

“ As has been indicated, this was the consequence of the limited scope of
flight by the early aviators; that has now changed and may be expected
to change still further, while the use of the hydroplane has rendered unne-
cessary even an adjacent land base. Possibly, a certain amount of restraint
could have been exercised under the law as it stood, butits extention to
meet the requirements of entry into the country by gerial flight might have
been open to challenge, and it has been thought preferable to legislate in clear
terms in order to remedy this defect. Consequently, the Bill confers power on the
Governor General in Council by notification to prohibit or regulate the eniry
by flicht into British India, while, subject to the control of the Governor
Gereral in Council, a local Government may exercise a like power within its
jurisdiction, It might conceivably be necessary for the Governor General in
Council to enforce a general probibition: on the other hand, local prohibitions
may be left to Provincial Governments, provided that their orders do not clash
with those of the Imperial Government. The Bill then goes on to speoify
certain particulars which may be embodied in any conditions laid down, such
as the display of signals or marks, compliance with specified signals in a speci-
fied manner, landing at a specified place and entry only at a specified place.
Lastly, following the recent English Act, the power to fire at aircraft disobeying
orders is taken, without which strict regulation is impossible.

“In my remarks hitherto I have used the terms ‘airships’ and € aircrafts’
indiscriminately. As a mincr point, but in harmony with the English Acts it
has been thought desirable to substitute the uniform terminology of * aircraft *’
in the Indian Act, which, with the varying forms assumed by these means of
flight, is more appropriate as covering every kind of flying mackine or dirigible
balloon that may exist or hereafter be invented.

“The Bill is, therefore, primarily designed to meet military considerations,
and to safeguard the country from possible attack by these means in a way
similar to that which has been found to be required in England. The danger
here is, no doubt, remote, but it is necessary to be forearmed, and the Bl_ll
represents merely a measure of precaution which all experience shows that it
would be unwise to disregard.

“ At the present time, however, we are fortunately very far removed fram
the scene of operations, and the nervous rustics who have been occasionally
mistaking the ordinary fire balloons of the country, and even harmless planets,
for hostile sroplanes provided with coloured lamps and search lights, may fcel
guite re-assured.”

The motion was put and agreed to.

The Hon’ble Sir Reginald Craddock :—“ My Lord, I beg to
introduce the Bill and move that the Bill, together with the Statement of
Objects z}nd Reasons relating thereto, be published in the Gazette of India in
English.’

The motion was put and agreed to.

THE SECOND REPEALING AND AMENDING BILL.

The Hon’ble Sir Ali Imeam :—“ My Lord, the Bill which I move
for leave to introduce is of the class known to the Indian Legislature as Repeai-
ing and Amending Bills. It is of a purely formal character, as it does not aimx
at enacting any new law, but is intended only to relieve the Statute.-book «f
such matters as have become obsolete by lapse of time or any other cause, to
correct certain errors and-slips, mostly of drafting, that have come to light, and
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{o cffect srme improvement without any change of substance or pringiple in
somo Acts of general application qassed by. the Governor General in Council.
The prescat session of the Ceunncil is perhaps particularly opportune for legisla-
tion of this kind, as the Government of India are shortly going to issue revised
editions of the Aladras Code and the Punjab and the North-West Frontier Pro-
vince Code containing certain Acts of the Governor Géneral in Council that are
aflected by the present Bill. A reference to the Bill will show the particular
amendments of the various enactments necessitated by the reasons given in the
fifth column of the Schedule. The explanations have been inserted to furnish
Honourable Members with the grounds for the proposed amendments and will,
of cuurse, be excised when the Bill becomes law. ''here is nothing controversial
in the measure ; and, should the Bill be allowed to be introduced to-day, it is hopad
that, with the permission of thz Council, it may be taken into consideration
and passed into law at our next meeting. My Lord, I beg for leave to intro-
duce the Second Repealing and Amending Bill.”

The motion was put and agreed to.

The Hon’ble Sir Ali Imeam :—* I beg to introduce the Bill and to
move that tha Bill, together with the Statement of Objects and Reasons _
relating therete, be published in the Gazelte of India in English.”

'ihe moticn was put and agreed to.

4

THE FOREICNERS (AMENDMENT) BILY.

Ths Kon’'ble Sir Reginald Craddock :—* My Lord, I move for
leave tointroduce a Bill to amend the Foreigner’s Aot, II[ of 1864. The effect
of the Bill is to add a new section 8-A., after section 8 of the Act. That
section runs as follows:—

* The Governcr Generzl of India in Council may, by writing, order any foreigner to
remave himseif from British India, or to remove himself therefrom by a par-
ticelar route to be specified in the order; and any local Govarnment may, - by
writing, meke the like order with referenco to any foreigner within the ~juris-
diction of such Government.’ .

“* The powerz conferred by section 8 have been exercised from time to time for
the deportation of undesireble alieas; but it came to light, long before the
present state of -war existed, that there was a practical dificulty which some-
tiines bumper: 4 the exercise of the powers conferred on the Government by
section 8. - e presence of a foreigner who was found to be undesirable would
first come under the observations of the Police or Magistracy, and since an
order of deportation could only be obtained from the Governor Goneral in
Council or a local Government, time was required to secare the order. ‘Ihe
‘Government would require to have some dctailled information as to the character
and antccedents of such a foreigner, and the grounds on which he was couosider-
ed to bo undesirablo before it issued such an order. In the meantime there
was no power to restrain the movements of the individual in question, and he
might either disappear or do further mischief before an order conld be obtained,
and control v er his movements be secured. ‘I'he new section which this Bill
~will insert, ¢rables the Commissioner of Police in the Presidency-towns and
2nngoon, and the District hiagistrate elsewhere, to apprehend the undesirable
alien and detzin him either on sccurity if he can give security, or failing
security, in cvstody until an ovder of thc Government under section 8
can be obtained. Wkhen the order is obtained he is either deported -or
discharged according to the dlecision of the Government in his case. This
power of delention is a reasonable power for the want of which inconvee
nience hes been felt. I sho.!d like, however, to explain to the Oouncil
that, although this very neccssary power may prove especially uscful sts -
time like the present, -yet the necessity for this legislation was felt
long prior to the date of the war, and the present Bill has no direct con-
ceeticn with the existing cmergency. The deportation of undesirable aliens
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18 a right which every State_reserves to itself at all times, and it is
merely this normal power which this Bill is intended to make more efficient.
This new section will belong to that part of the Act which is always in opera-
tion ; for, as the Council are doubtless aware, it is only . sections 1 to 4 of the
Aot which fall ioto that category. The remaining sections of the Aet which
contain other provisions in restriction of the movements of foreigners, come
into force only in case of necessity by virtue of a notification of the Governor
General in Council. When a state of war exists, it has been found necessary
to supplement even these further provisions by additional powers enabling
tnter alia the special cases of hostile foreigners to be provided for. These ad-
ditional powers have been secured by the promulgation of the recent Ordinance
of the Governor General. -

“ In making this explanation I was anxious that the Council should fally
appreciate that they are not being asked to pass an emergent measure, but
merely to render more efficient the ordinary powers of deportation of undesir-
able aliens, which can be exeroised at all times whether in times of peace or
times of emergency.”

The motion was put and agreed to.

" The Hon'ble Sir Reginald Craddock said :— I now intro-
duce the Bill and move that the Bill, together with the Statement of Objects
and Reasons relating thereto, be published in the Gazelte of India in Enge
lish.”

The motion was put and agreed to.
The Council adjourned to Wednesday, the 16th Septeamber, 1914.

W. H. VINCENT,

SIMILA ; Secretary to the GQovernment of India,
The 16th September, 1914, Leyislative Deparément.



41

APPENDIX A.

[Vide Proceedings, page 1.]
| B

“ Statement showing the number of Muhammeadan Examiners appointed by the varions
universities, during the quinquennium ending 1913 referred to in the Hon'ble Sir
Harcourt Butler's reply to the Hon'ble Raja Abu Jafar's question dated the 24th
February 1914.”
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APPENDIX B.

[ Fide Proceedings, page 1.]

Statement showing the expenditure incurred by the Local Governments in
1911-1912 for the purpose of encouraging Vernacular Literature, referred to in
the Hon’ble Sir Harcourt Butler’s roply to the Hon’ble Raja Abu Zafar's
question in Oouncil, dated the 24th February, 1914.

Province. Esxpenditure incarred.

Rs. A »

Bombay coe :o 43240'15.9
Beogal I " (1) Restern Beogal  s.. 8,168-0-0
(2) Western Bengal ... $,388-0-0
Total . 5,656-0-0
United Provinm :: oo 2,113'5 0
Pl!njab s :;: :c 2,500'0‘0
Bihar and Oxissa "ee :-on 103-6.0
Assam e " :; 8,165'0-0

R T

Mzdras, Barms, the Centepl Provinees, Coosg, the North-West Frontier Province and Delbl iscwrred o expendic

tere on his poconst
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APPENDIX C.
[7ide Proceedings, page 8.]

Statement showing the number of Muhammadan Inspectors of Schocls and
the extent to which schools to which Muhammadans are admitled are
brought under their supervision in the various provinces referred io in
the Hon'ble Sir Harcourt. Butler's reply to the Hon'ble Mir Asad Alis
question in Council, dated 7th March 1914.

Madras.—There are no Muhammadan ~inspectors of schools, but all
‘Muhammadan schools for boys are under the direct supervision of Muham-
madan sub-assistant inspectors,

Bomhay.—The number of Muhammadan inspeoting officers in the Bombay
Presidency is at present as shown below : —

Inspectress of Urdu girls’ schools ... . 1
Special Deputy Educational Inspectors . ves 3
District Deputy Educational Inspectors voe b
Assistant Deputy Educational Inspectors vee o 24

o Totﬂl et 88

In the Presidency propar.there are comparatively few schools to which -
*Muhammadans only are admitted. The Urdu primary schools which are mainly

attended by Muhammadan children are usually inspected by a Mubammadan
inspecting - officer.  There are no special Muhammadan inspestors for the
secondary schools to which boys belonging mainly or exclusively o that com-
munity go. '
' In Sind, where the number of the institutions solely attended by Muham-
madans is greater, a special Mahammadan depuiy educational inspector with
two Muhammadan assistants has recently been appointed as an experimental
measure in one district. In other districts these and other schools are inspected
by such officers asare available and thera are no special Muhamwmalan inspect-
ing officers. ‘ _

The result of the experiment of appointing a Muhammadan lady inspect-
.ress cannot be stated at preseat as the period of ons year for which the appoint-
ment was originally sanctioned was found insufficient to admit of any certain
oconclusion being arrived at as to its success or failure, and the appointment has,
therefore, been extended to June 1915, <.

.. Bengal.—A statement showing separately all grades of Mubammadsn
inspecting officers down to assistant sub-inspectors, is placed below. The
special assistant inspectors for Muhammadan education are required to visit
purely Muhammadan institutions. ] '
Statement showing ‘separately all grades of Muhammadan Inspeciing OFicers
down to Assistant Sub-Inspector of Sohools in the Bengal Presidencey.

Number of | Number of | Number of | Number of | Number of | Number of
Addiiional | Assistant Depaty Additional 8ub-Ias- Assistant
Division, inspectors | inspectors | Inspectors Deputy peetors Sub-Inspee- |
of of of Inspectors of tors of -
Schools. Schools, &chools. of -] Schools. Schools. 3
Schools. 2
~
1 2 8 4 5 6 7 8
Presidency o 2 2 3 3 24 3
L 3 Burdwsa ' 8 3 8 8
T pmen | 2 s | . 28 n
Rﬂj!hlhi X e AL 2 9 [I1] 14 1
Chitlagong 1 2 + 13 2
Total ... 3 11 24 6 2 i3
153
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United Provinces.—There is one Muhammadan divisional inspootor of
schuols, but another inspoctor is shortly to be appointed to look after Persian
and Arabic Makiabs. Thereare no recoguised schools in the province ex
clusively reserved for Muhammadans.

.Pmuab —There is one Muhammadan divisional mspcctor of schoo)s and
there is no special Muhammadan inspecting agency for Muhammadan schools
for boys. -

Burma.—There are no Muhammadan inspectors of schools in Burma and
there is no necessity at presout to appoint any. There are .two Muhammadan
deputy inspectors of schools who supervise all schools exclusively infended for
Sinhammadan boys. These schools are also inspected by non-Muhammadan
inspectors of schools. In connection with the Government of India circular
fetter about improvement of Muhammadan education, a proposal isunder :»n-
sideration to raise the number of Muhammadan deputy inspectors of achools
to four, and later to appaint one Muhammadan assistant inspectar .of schools.

Bihar and Orissa.—There are b special Muhammadan inspecting officers,
(who also act as general advisers to the -divisional inspectors in-respect of
AMuohammadan education) and 10 inspecting maulvis who have under their
charge schools which are exclusively Lfelcmmmadzm Besides these there are 30
Mubammadan sub- -inspectors.

Central Provinces.—The Mubammadan schools in the Central Provinces
-are inspected by the circle inspectors who are entrusted with the supervision of
all the vernacular and anglo-vernacular schools within their circles One of
th.es0 inspectors is at present a Mubammadan. Ia Berar there are two uty
iuspectors “who are intended solely for the purpose of inspeoting Urdu
vernacular schools, under the supervision of the cirole inspectors, and the schools
visited by these deputy inspectors are altended almost entirely by Mnhammadan
pupxls.

Assam —The:s are no Muhammadan inspectors of schools, but there . are 14
Muhammadan lnspectmg officers, comprising 1 assistant inspector, 6 deputy
jospeotors and 7 sub-inspeotors. Muhammadan institations are bronght under
the direct superyision of Ziuhammadan inspecting officers whenever practicable.

Coorg.—There are no Muhammadan inspectors of schools nor -are ‘there
special schools inten: ad solely for Muhammadans maintained by -Govern~
n.?nt, but that there arg ‘. such schools at Mercara and Virajpet maintained
by the mumclpahty
orth- West Fronticr Province.~The whole of the educational inspeoting
staff nine in number, belong to the Muhammadan religion.

Delhi.—There is no Muhammadan inspector of schools in the proyince.
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APPENDIX D.
[Réferred to in the Answer to Question 4.]
| 1.\70.1982—14‘.
GOVERNME‘N:I' OF INDIA,
FINANOCE DEPARTMENT,

ACCOUNTS axp FINANCE.

) Paper Currency. -
Frox .
Tee HON’BLE Mn.‘ J. B. BRUNYATE, CILE, 1CS,
T " Secretary to the Government of India,
To

#11-LOCAL GOVERNMENTS axp ADMINISTRATIONS,

Dated Simla, the 22nd July 1914

Iz,
21 am directed to address you regarding the recommendations of the Royal
Commission on Indian Finance and Currency. B ; ’

. . 2. Previous to the appointment of the recent Commission, the problems
connected with Indian-currency had last been - dealt -with- authoritatively by
whit is kiown as the “Fowler Committee ” of 1898. ~The deliberations of that
Committee took -place & few years after the closing of the Indian miats to the
unréstrioted . coinage of silver, ;the time was transitional, and many of their
recommeéndations were necessarily of a tentative and experimental: character,
‘The Report now before the Government of India is a weighty pronounce:nent on
the polidy and the measures which have gradually been evolved in pursuance of
thesFowler -Committee’'s suggestions and as the onfcome of extended practical
experience in the working of a Gold Standard system. It emphatically confirms

. -what has been the fundamental basis of the Indian-currency policy of the last
. twenty ;years, namely, the maintenance of the gold value of the rupee by the
". . restriotion ‘of .rupee coinage .and by the accumulation of gold reserves; and
. .the substantive recommendations which it contains relate, accordingly, less to
* matters of fucdamental principle than to the practical details of financial and
-~ ourrency administration, ' In.view of the faots that, while some of those details
=" are of a technical nature, others intimately affect the commercial life of tlie
~"pountry; and that the Commission did not visit India and were only able to
" ‘examine a limited number of witnesses therefrom, the Government of India
" consider- it desirable to afford an opportunity to thé local Governments and the
~ principal commercial bodies in the country to submit an expression of opinion
“*-on*any points to which they desire the special attention of the Government of
- India to be called, before the latter transmit to the Secretary of State their own
_¥'yiéws' on those portions of the Report on which his Lordship has consulted
- them;.

%7 8. The Commission’s recommendations are of iwo clas:~s, firstly, those
i concerning such matters as the conduct of Indian financial administration in
...London, the relations of the India Office with the Bank of England, and
.. .the financial -organization and procedure of the India O'fice; and secondly,
.-those which more nearly concern the Government in this country. Some of tha

more important of this second class of questions are enumerated below :-—

(1) The use of gold in internal circulation.

(2) The limit, if any, to be placcd on the growth of the Gold 8tandard
' Reserve, and the questions of its logation and constitution.
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. (8) The treatment of the Papor Currency Reserve.

(4) Tho question whether the Government of India should now publicly
notify their readiness to sl sterling bills in India on Loadon at
the rate of 1s. 8-2-d. whenever they aro asked to do so.

(5) The use and location of the Treasury balances, and the advisability
of granting loans therefrom.,

(6) The desirability of increasing the amount of Government’s rupee
loaus,

(7) The sale of Council Bills in excess of the Becretary of State’s imme-
diate requirements, or at a rate below 1a. 4d.

(8 The question of appointing a small expert body, with instructions
either to pronounce definitely against the establishment of a 8tate
or Central Bank in India or to formulate a definite scheme for
its establishment.

The above summary is not exhaustire, and, in particular, omits the ques-
tion of the establishment of a gold miat, regarding which a separate commu-
nication is being addressed to your Government. On theother hand, it includes
one or two matters, such as those referred to in clauses (6) and (4) above, on
which the Government of India have either taken action already or may find
it convenient to do 50 in anticipation of the replies to the general reference
which is now being made. ' )

*To the lee) Gov- %4 The Government of India are addreesing the Presidency Banks and
T !;‘:;g; certain Chambers of Commerce direct and are requesting them to send their
and the Pasjab cay. Feplies through the local Goveroment. I am to regnest that, with the permission

d ]

Nallenal ol Commeres
Governor in Canssll ol Commaree
Of o s T tn 2ot $he Foiim Niovehasas” Chamier ood Boracs By, Iay als0 be con-

Toding Chamber of Hmﬂ\ .
sulted by the local Government and %=* views included in your reply.

5. I am to explain, in conclusion, that the Government of India do mot
&k for, though they in no way deprecate, an exhaustive examination of the
ground covered by the Boyal Commission's Report. Their ohject in addressing
your own and other 1 Governments on the subject as well as the leading
comnmercial authorities, is, as already indicated, to obtain expressions of opinion
on the particular points to which each authority addressed may have reason to
¢'.-ch special importance, or on which ruch authority may be specially com-
petent to advise, The Government of India will be glad, also, if these opinions
can he submitted without avoidable delay. The report has now been belore the
public for several months, It has already been closely scrutinised and widely
discussed : and it is desirable to proceed to an early decision on the main issues
involved. It is hoped, therefore, that the reply to this letter will be submitted
not later than the 15¢h October next,

1 have the honour to be,
SR,
. Your most obedient Servant,
J. B. BRUNYATE,

Secre'ary to the Government of India.
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APPENDIX E.
[Referred toin the Answer to Question 4.]
No. QéB-F. B
GOVERNMI?NT OF INDIA,
FINANCE DEPARTMENT.

ACCOUNTS axp FINANCE.
Miat,

Frex
Tee HONOURABLE Mz. J. B, BRUNYATE, C.LE, 108,
Secretary to the Government of India,
To
ALl LOCAL GOVERNMENTS axp ADMINISTRATIONS,
Simla, the 22nd July 1914.
81z,

IN oontinuation of my letter No. 982-F. of to-day’s date, I am directed to
' ___His Excellency the Governor in Couneil .
invite an QXPI'BSSiOD of the views of Fi T{ononr thax::;i::ntr(}wernor {in Council), 8S to the desir~

ability of establishing a gold mint in India.

2. This question came under the consideration of the Royal Commission
on Indian Finance and Currency, who, in paragraph 73 of their Report, while -
expressing their inability to recommend on its merits the establishment of a
gofd mint, nevertheless saw no ohjection thereto in principle, provided that
Indian sentiment genuinely dema: ted it, that the Government of India were
prepared to incur the expense, and that the coin to be minted should be the -
sovereign or half-sovereign. In the opinion of the Commission the question is
pre-eminently one in which Indian sentiment should prevail, and the Govern-
ment of India’s present enquiry is, therefore, primarily directed towards ascer-
taining whether there is any considerable body of Indian sentiment which
desires the establishment of a mint for the coinage of sovereigns or half-
sovereigns.

3. I am to enclose, for convenience of reference, an extract from the sec-
tion of the Commission’s Report (parasraphs 69-73) which deals with this
question, and also a copy, with connected papers, of a nots which was submitted
to the Comuission on the question of the probable cost of such a mint
(paragraph 12 of Appendix VI of Appendiges to the Interim Report, Volume I,
page 215, with extract from Parliamentary Paper 495 of 1913). The estimate
here referred to is, however, of old date and no authoritative recalculation has
sinco been made. : -

*4, The Goverrment of India are addressing the Presidency Banks and ¢ 1o e poeat g,y

. eertain’ Chambers of Commerce direct and are requesting them to send their g o Beagal, -
o $be Ponjay o::;,’ il
176LD



50

replies {hrough the Jocal Govorrment. Iam to request that with the pormis-
Chittagone and Rengal Natioual Chambors of Comwmeree
. Bis Excellercy the Governor in Council Bouthers Tudia Chamber of Ccmmeres
8100 Of His Honour the Lisutanant-Uovernor * t1® Tngicu Morchauta' Chamber and Barosu, Bombay ’
Yadiso L bambor of Commc.-o.a, Ltﬁor.o R
may also be consulted by the local Government, and %= views included in your
reply.

5. I am to ssk for the favour of a reply not Inter than October 15th nexi.
I have the honour to be,

S1g,

Your most obedient Servant,

J. B. BRUNYATRB, ~
Secrétary'lo-the Govériméiit of Indie,
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ExTRACT FROM THE FINAL REPORT OF THE Rovar CoMMISSION ON INDIANW
FINANCE AND CURRENCY,

» @ e - & . -
(6) Proposed Gold Mint for India. B

69. It will be convenient to deal at this point with the question of the
opéuing of a miint for.the coinuge of gold in India. This proposal -has been
tecommended on the ground that it would facilitate a flow of gold to India
and that the mere fact of gold being coined in India would give confide.ce in

_.the. permanence and stability of the policy recommended by the Comimittee of

1898. ‘Both these considerations have lost much of whatever weight they
originally carried. Gold has flowed freely to India in recent years without this
stimulus and we doubt whether any more could have becn attracted by mera
facilities for coinage. X .
70. Nor do we believe thiat the opening of such a mint would be of value.at
this date in winning public confidence in the stability of the exchange value of
the rupee. 'This consideration had its force in 1899 and 1900, but the ex-
perience of 19n7-8, the growth of the Gold Standard Reserve, and the whole
trend of policy and opinion since 1898, leave no douht as to the determination
of the Government to maintain exchange, and in so far as confidence in their

“power to do 'so is lacking, it must be secured by measures which will mgke:#

real and not merely an imaginary addition to the resources available for this

urpose. L _ : c
P P71. More recently the'idea of a gold mint has been pressed on the grdtincf
that it would increase the amount of gold in circulation. Even if we thought
this in itself desirable, we are unable to follow the supposed connect!ion bet<
ween the end in view and the means recommended for securing.it. . The people
of India can obtain under present conditions as much gold as they desire for
gurrency purposés, Indeed, the more usual difficulty js that gold .coin is 'in
greater abundance in the Reserves than is required for iaternal circulation
But even if this were not so, the mere existence of a mint for fhe coinage o§
gold could mot add to the amount of gold available for currency purposes, an
the idea that such a mint would give India an ** automatic ’’ currency, in any
gense which is not true of the existing power {o import sovereigns at will, ap-
pears to us to be wholly without foundation. ‘

72. Nor is it likely that the facilities for converting gold bullion into coin
which such a mint would provide would have any appreciable effect on the
amount of gold withdrawn from circulation or would encourage gold to come
out of hoards in unfavourable seasons. It is quite true that at times of famins
and distress gold must come out of hoards, but- we see no reason for believing
that the amount so forthcoming would be increased by the opening of a mint
for gold. The public in any case would secure equal advantages if the Govern-
ment of India were to renew the notification, withdrawn in 1906, of théir
readiness to receive refined gold at the Bombay Mint in exchange for notes or
Tupees. -

,P 78. In our cpinion, if this were done, it would remove the only practicat
grievance which can be alleged against the present system in this respect and
would render wholly unnecessary the opening of a mint for the coinage of gold.
We recognise, however, that there is in some quarters a strong, though a by-no-
means unanimous wish, that such an opening should take place. The authority
of the Committee of 1898 can be cited in its support and there is said to be a
strong sentiment in its favour. We find it diiicult {o judge accurately of tha
depth and extent of this feeling. TFor the reasons already given we do not our-
solves share it and we cannot recommend oa its merits the establishment of &
gold mint in India. But if Indian sentiment genuinely demands it, and the
Government of India are prepared to incur the expense, there is, in our opinion,.
ro objection in principle either from the Indian or the Imperial standpoint,
provided always that the coin to be minted is the sovercign (or the half-sover-
¢ign); and it is pre-eminently a guestion in which Indian sentiment should

revail. If, hgweyer, the final decision be against the opeving of a gold mint,
wa recommend that the notification of the Government’s readiness £ receiva
refined gold at the Bombay mint should be renewed on suitablo terms,
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Bxtract from a no'e on proposals for the coinnge of gold in India submitted
to the Royal Cummission on Indian Finance and Currency by My. L.
Abrahams, C.B., Assistant Under Secretary of State for India. (dppendiz
VI of Appendices to the Interim Reporé—-¥olume 1.)

~ L J
® L L L ] [ ]

12. No estimate has been framed of the cost of establishing an Indian
mint for the coinage of sovereigns. An approximate statement of the staff
required for a mint capable of coining £3,000,000 a year was drawn up in
1900, and will be found on pages 40 to 42 of the Parliamentary Paper. It will
be seen that it includes a snperior controlling staff of seven " Europeans and five
Indians, and a subordinate working staff of 43. 7The establishment charges
(includiag contingencies and pensions) of other branch miats of -similar capa-

city were in 1911 as follows :— .
Coinage. °| Charges.
3 2
Sydhey ... .. | 2,615,000 | 15,157 | (Paze 127 of Report of Depaty Master
. of Royal Miat.)
Melbourre ... .. | 2,851,000 15,721 | (Page 187.)
Porth (excluding pensions) | 4,438,000 20,178 | (Page 151.) ,

The Ausiralian branch mints recover a substantial Sortion of their expend-
itare by the levy of charges for the coinage of gold as allowed by Section
11(8) of the Coinage Act of 1870. The view that has always been taken in °
discussions regarding a branch mint for the coinage of gold in India has been’
that there shounld be no_corresponiding charge in any such mint.

Estimale of the cost of establishment required for a branch gold mint at Bombay
" prepared by Mr. Barlon. for the Royal Mint in 1907, (Eztract from
Parliamentary Paper 496 of 1913 )

ProPosEDp SUPERIOR CONTROLLING STAFP OP BRANCH *1INT, BoaBaY,
1 Deputy Master and Superintendent.

" Bullion Office.

1 Accountant and Chief Cleﬂ\', who, under the supervision of the Deputy
Master and Superintendeut, would be responsible for the receipt and issue of
gold, and for the correspondence of the Miut.—Buropean. . '

2_ Clerks, who would keep the books.—Nalives.

1 Bullion Keeper, who, under the supecvision of the Accountant and Chief
Clerk, would receive the gold, and would be primarily responsible for its safe
custody until delivered to the Melter, and who would pursonally check the
alligation of the standard pots in the Bullion Office balance, and then decliver
the same to the BMelter at the Melticg House balance in the presence of the
Melter.—Native.

' HMelling Depariment.

. "1 Melter, who, 'tih\der the supervision of the Deputy Master and Superin-
tendent, would direot: the operations of his department, and be respoasible to
%e Depuly Master and - Superintendent for the bullion in his department,—

. European. - - ' -

1 Clerk, who would keep the books of the department,—Native,
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Cuininy Depariment.

1 Superintendent Engincer of Coining Department, who, under the super-
vision of the Deputy Master and Superintendsat, will direct the operations of
rolling, adjusting, cutting, annealing and coining.—European.

1 Balance Mechanician, who, under the supervision of the Superintendent
Engineer, will be responsible for the weighing by the automatic halances, and

for all balances and weights in the Mint, and would take the place of the Super-
intendent Engineer if necessary.—— European.

1 Assistant Bullion Keeper, who, under the direction of the Superintendent
Engineer, and Bullion Keeper will be rcsponsible for the bullion while in the

cutting, annealing, coining, and weighing rooms, and will keep the books of the
room.— Native, .

1-Assistant Bullion Keeper, who, under the direction of the Superintendent
Engineer, and Bullion Xeeper, will be responsible for the bullion while in the
rolling and adjusting room.—Native.

Assay Department.

1 Chief Assayer.
Assistant Assayer.

i

Summary.

Deputy Master and Superintendent.—European.

Accountant and Chief Clerk.—European.

Melter.—European,

Saperintendent Engineer of Coining Department.~—~European.

1
1
1
1
1 Balance Mechanician.—European.
1 Bullion Keeper.—Native.
2 Assistant Bullion Keepars.—Natives.
2 Clerks.—Natives.
1 Chief Assayer.—European.
1 Assistant Assayer.—European.

R. B,

PROPOSED SUBORDINATE. WORKING STAFF.—NATIVES.
Bullion Office.
2 Messengers.

Melting Department.

J

6 Furnace Men.
Coining Department,

6 Men, rolling and adjusting mills.
7 Men, cutting presses.

2 Men, washing machine.

2 Men, annealing.

2 Men, marking and weighing.

3 Men, coining presses.

1 Engine-driver.

3 Men, firemen.

1 Tiiter.

176LD -
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Assey Department.
8 Firemen.

The above numbers of the working staff are only approximate, and would
be subject to alteration at the discretion of the Deputy Master. R B

List of Machines being driven by 25-horse engine.

West Coining Department,—12 Lever coining presses.
1 Packing machino (examining coin).
1 Emery whool (for grinding tools).
East Coinsng.—T Screw coining presses (vacuum).
1 Packing machine.
Adjusting Depariment.~8 Pairs of rolle (10 inch diam.).
2 Lathes for turning punches and dies,

1 Emery wheel.

Cxiling Depariment.~=18 Cutting presses (10 fitted with automatio fecd cutting two '
‘rupeas blanks at each stroke).

4 Circular files (for trimming edges of straps).
Weighing Deparfment~68 Automatic weighing machines. °
4 Edging machines (marking).
8 Filing machines (reducing blanks).
. 1 Counting machine.

1 lathe.
Arnealing Department—1 Emery wheel.
. - 1 Rouleaux machine.
. R. B.

Articles which co»!d be transferred to the new branch mint without
crippling the Bombay Ai:nt,

1 Dragbench.

1 Trial cutting press.

3 Watt’s lever coining presses,
6 Automatic balances.



APTEIIDIZ .
[#eferred to in the Answer o Question 4.]
- No. 934-F.
GOVERNMENT CF INDIA.
FINANCE DEPARTMENT.

ACCOUXTS 1xp FINANCE,
Poiper Curtency.

Frox

Trre HONOURABLE M=e. J. B. BRUNYATE, C.I.E, 1.CS,,
Secrelary to the Government of Indsia,

To

Toe BENGAL, BOMBAY, MADRAS, BURMA, KARACHI,
UPPER INDIA axp PUNJAB CHAMBERS or COMMEROE,.

7 SECRETARY Anp TREASURER, BANK or BENGAL.

Tue SECRETARY anp TREASURER, BANK or BOMBAY.

Tue SECRETARY anpo TREASURER, BANK or MADRAS.
Simla, the 22nd July 1914,

Sim,

I 2m directed to forward a copy of a Circularlettor No. 982-F., dated the
22nd July 1914, addressed to local Governments regarding the recommendations
of the Royal Commission on Indian Finance and Currency, and to request that

3 1 inil . Chamber
the Government of India may be favoured with the opivion of your __the st

thercon on the lines indicated in paragraph & of the said letter. It will be con-
venient if your reply is forwarded through the local Government, so that the
- Jatter may have the advantage of being in possession of your S:ster's ¢iawg when

Lirectors®
replying to the Government of India’s reference.

I have the Lonour to be,
Sir,
Your most obedient Servant,
J. B. BRUNYATE,

Secretary to the Government of India.

Copy forwarded to all local Governments (except Bihar and Orissa).
By order, eic.,
E. M. COOK,
Uader Secy, to the Govt. of India,
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APFPENDIX G.
[Referred to in the Answer to Qu:zstion ¢.)
No, ¢85-F. -
GO.VERNMENT OF INDIA.
FINANOE DEPARTMENT.

ACCOUNTS axp FINANCE.
Aot

FroM
Tae HONOURABLE Me. J. B. BRUNYATE, O.I.LE, I.C.8.,
Secretary lo the Government of India,
To

Tee BENGAL, BOMBAY, MADRAS, BURMA, KARACHI,
TUPPER INDIA axp PUNJAB CHAMBERS o COMMERCE.

~ Tage SECRETARY aAnp TREASURER, BANK or BENGAL.
Tee SECRETARY axp TREASURER, BANK or BOMBAY.
Tee SECRETARY aAxp TREASURER, BANK or MADRAS.

Simla, the 22nd July 1914,

Sig,

I am directed to forward a copy of a Circular letter No. 983-F., dated
the 22nd July 1914, addressed to local Governments regarding the desirability of
establishing a gold mint in India and fo request that the Government of India
may be favoured with the opinion of your y_{h=*«__ thereon. It will be oon-

venient if your reply is forwarded through the local Government, so that the
latter may have the advantage of being in possession of your {azb«rs yiews when

replying to the Government of India’s reference.
I bave the honour to be,
N BIR,
Your most obedient Servant,

J. B. BRUNYATE,
Secretary to the Government of India.

Copy forwarded to all local Governments (except Bihar and Orissa).
By order, etc.,
E. M. COOK,
Under Seoy. to the Quot. of India.

-
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APPENDIX J.
[ Beferred to in the Answer to Question 9.)

II.—Statement showing the names and qualifications
of persons appointed to the Indian Educational
Service since the appointment of the Public
Services Commission (z. e, the bth September
1912) up to date.
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APPENDIX K.

[Referred to in the Answer to Question 11.]

. Statement showing the value (in thousands of rupees) of the principal
articles imported into India from (1) Australia, (2) Canada and (8) South
Africa during the five years ending 1912-13.

(1) From Australia.

Lrticles. 1908-09. 1909-10. 1910-11, 1911-12. 1912-13.
Horses .. - 21,35 27,26 42,04 83,19 23,59
Wooden sleapers " . 14,36 4335 . 35,36 41,35 82,77
Coal 22,66 4,18 6,72 5,86 15,00
Grain, pulse and flour ., .o 26,27 77 97 1,78 89
Other articles .o . 17,67 20,07 28,40 27,43 23,09
Total - 102,31 95,63 113,49 109,61 95,43
(2) From Canada.

Articles, 1908-09. | 1909.10. | 1910-1L | 1e11-12. | 191213

Provisions and oilman’s stores o 1 6 2 29 23
Other arlicles ore e 3 93,04 4 2 4
Total 4 4,00 8 24 27

® Yocludes rails and fish plates of steel and iron of tha value of Rs. 352 thousands.
(8) Prom South Africa.

Acrticles. 1208-09. 1902-10. 1910-11. 1911.12. 1913.13.

co&l vee 1) con 12,11 1’,84 2,50 3.81 29’?9

Other ‘r‘k‘el 11 (10 4348 8.55 88 84 1.26

Total o 16,59 15,39 3,38 4,45 31,05
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APPENDIX L.
[Referred to in the Answer to Qnes{ion 228).
Statement shawmg ‘the Laws passed in each province for the preservalion
and prolcctttm of large estales,

Madras—

The Madras Court of Wards Aot (I of 1902).
The Madras Impartible Estates Act (II of 1904).

Bombay—. :
The Ahmedabad Talukdars Act (VI of 1862).
The Bombay OCourt of Wards Act (I of 19C5).
The Broach and Kaira Incumbered Estates Act (XXI of 1881).
The Gujarat Talukdars Act (VI of 1888) (now under amendment).
The Sindh Inoumbered Estates Act (XX of 1896).

Bengal—- ‘
Tha Bengal Court of Wards Act (IX of 1579).
The Beng*al Settled Estates Act (III of 1£0%).

Bibar a.n(l Orissa—
The Bengal Court of Wards Act (IX of 1879).
The Chota Nagpur Incumbered Estates Act (VI of 1876).
The Bengal Settled Bstates'Act (III of 1904).

United Provinces—
The Oudh Estates Act (I of 1869).
The United Provinces Oourt of Wards Aot (III of 1899).
The Bundelkhand Incambered Estates Act (I of 1903).
' The Oudl: Talugdars Relief Act (XXIV of 1870).
- The Oudh Scttled Eatates Act (LT of 1900).

; Pnnjab— .. -

The Punjab Comt of Wards Act (IL of 1003). Applied also to the
North-West Fronuer Province. ) .

Central Provmces—-

¥

The Central Provmces Conrt of Wards Act (XXTV of 1899).

; A]mer—— , N

4. o-—-

The Ajier Govemment Wards Regulatxon (L of 1888),

The Ajmer T&luqdars Rehef Regulation (IV of 1872).
The A]-mer let}qdars Loan Begulation (II of 1011).
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